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QtJç&. A1(L, 	PPL I C,NTS 
Versus. p .  

Union of India &Ors , . , . • . 	• , , Respondents, 

FOR THE PPLICJ'ff(S) M 4 Dvo G J E 

FOR THE RES I'llD ENF (s)  
-I. '. •?.. 

—Notes of 	
.gstrDATE4 — 	— — 

... 
19.10.2000 Present : Hon'ble 1.Justjce D.N. • 	

. 	•Chowdhury,Vice_Chajan 

•. 	 •. 	Heard At.A. Ahrned, learned 
couseJ,. for the .app1jcant. 

Issue notice to the respondents 
to shcw cause as to why this app1ica 

-tion shall not be admjtted.Returflable 
' 	 by six weeks. 
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.4 	
List on 29ILQo for admission 
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. 	
and further orders. 

mk 	 Vice-Chairman 

7g./; & 	9 .11.0 	Reply to the show cause has been 
Jh 	 filed. The applicant may file rejoinder 
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O.A. 338 or 2000 

22. 12 .00 

4 .  

Heard learned counsel for the 

Application is admitted. The respondents has V 
also riled the written statement. No notice 

need be issued. The matter be now posted 

for hearing on 12.4.00 *  

em er 	 Vice—Chairman 	'II 
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cioJ C-? 

23.5.01 

c9.  

- 	On the.prayer of Mr. A. Ahmed, 1earnoi 

counsel forthe applicant,.the case is ad-

journed to 2,7-2001 forhearing. 
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• 	 22.8.01 	Judgernent delivered in open court, kspt 

in sparate sheetB. The application is diemiaaed 

..0 	 No oréier  as to costae 
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CENT 	MINISTpJT 	TRIBUN GLFWAHAT1 BENCH 

Orignj A.PPljCat.jon No 0  338 or 2000, 

• 	 Date of Decjsjoj. 22.8.01. 
S • • • • • • • • • . 

Shrj Narswar N8th 	

Petitioner(S) 

- 	
- 	 Advocate for the 

•Versus_ 

- 	

esrent ) 

B.C.Pathak, Addl. C.G.S.. 

• THE HON' BJ 	MR. JUSTICE D.N. CH0 J0HLJRY? t/ICE CHAIRMAN. 
ThE 	

MR. K.K. SHA, ADMINISTRATIVE MEM3ER. 

16 WhetherReportes of 1oaa 
iLidgmen 	

per may be aliowpd to see the ? 

2 -
To Le eferr t th .Reporer or not ? 

Whether their Lordships wish to se tie fair Ocpy of the 
	 ? 'meit the 	

is to to circulated to the Obher Benches 

,Tudgment delivered by Hofl'ble : Administrantive Ila(nber. 
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CZNIML ADMINISTRATIVE TRIBUNM1 
GUWHM1 BNH 

Original Application No.338 of 2000 

Date of Order: This the 22nd Day of Mgust 2001 

HONBLE MR.JU87ICE D.N.CHOUDHRyVICL.CHAIRMAN 
HQN.BL MR.K.K.3WU*IA,I4DMINISTRATIVE MEMBER 

Sri Nareewar Nath 
Son of Late Dharo Nath 
Presently working, as Laboratory Attendant, 
Regional Agmark Laboratory, 
Ministzy of Agriculture, 
K.C.RC)d, Bharaluuiujch, 

H 	GuwahatF.e781009 	... 	 ... Applicant 

By Advocate MrJI.Abwed 

-'Vs.' 

1.Unjon of India, 
represented by the Secretary 
to the Oovernmet of India. 
Ministry of Agriculture, 
New Delhi. 

The.Joint Agriculture Marketing Advisor 
• 	Directorate Of Marketing & Inspectjon, 

Branch Head Office. 
New Secretariate Building, 
Nagpur-'440001, 

The Deputy Marketing Advisor, 
Sub-Office, 
Director of Marketing & Inspection. 
K.C..Rcad, Bharalugnukh, 0uwahatj-781009. 

Resp•ndents. 

By Advocate Mr.B.C,Pathak 
........ 

ORDER. 

Is 

The issue raised in this O.h.  under Section 19 of the 

Administrative Tribunals Act pertains to the. continuation/ 

regulari.sation of the applicant in the post of Lower Division 

Clerk • The facts of the case briefly are,that the applicant 

was appointed as Grading Attendant by the Respondents on 

oontd/-'2 
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07.2.1975.. subsequently he was promoted as Laboratory 

Attendant on 24.11.1979. He was promoted on adhoc basis 

to the post of LDC on 06.02.1982 and he contirnied in the 

post of LDC  till 11.03.1984 till one Shri Rajanikant Dee 

joined 58XSDC as regular candidate. The applicant also 

appeared in Limited Departmental Competitive £xamination 

for the WC in the year 1983 and another examination for 

the same past held by. Staff Selection Ccmjjgsjon in 

Decber 1983. The applicant was again appointed as LDC 

by repondent No.2 with effect from 20th April 1999. 

However, by an order dated 25th August 2000 the applicant 

had been reverted to the substantive, post of Laboratory 

Attendant(Annexure J to the 0.A).  It was argued that the 

applicant haitworked as WC  for 3Y2  years and he should 

have been alloWed 'to continue in that post and should. 

not have been reverted to the lower post. He also claims 

to be belonging to Other Backward Class, and on that basis 

be claimed that he should be appointed to the post reserved 

for Other Backward Class. By a letter dated 13.4.1999 

(Ar*nexure G to the O.A.)  it is stated that the post of 

LDC belonging to OBC  is proposed to be filled up through 

Staff Selection Ccrnmtgsjon. 

We have heard Mr.A.AIimed learned counsel for the 

applicant and also Shri B.C.Pathak, AaC.G.S.C* for the 

respondents. The respondent have filed the wirtten statent. 

It was argued on behalf of the respondents by Mr.B.C.Path* 

that the applicant was appointed as LDC  on 06.2. 1982 only 

on adhoc basis against the post for direct recruit to be 

filled up through  Staff Selection Commission. One Shri Rajani 

Kanta Das joined the post of WC,  on being nominated by 

the Staff Selection Ccmmjssion. The applicant had to be 

reverted to the post of Laboratory Attendant. The Recruitue 

meat Rules provided for filling up 90% Of the posts 

contd/ 
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of LDC  through direct recruitment, 5% on the basi' of 

seniority cum fitness, from among these Group 'D' employees 

and the remaining 5% vacancies are filled up through quaU'. 

tying examination. The applicant could not qualify in the 

Departmental Examination in the year 1983, as he also could 

not qualify in the examination held by Staff Selection 

C(*fl4ssjOfl, No vested right was created by mere continuance 

on adhoc basis due to non'.availabji4ty of regular candidate. 

The applicant was again appointed as U)C on purely shor t 

term and on adhoc basis for a period of 6( six) months or 

till, regular incumbent joins the post whichever is 

earlier vide (Annexure R-3; to the written statement) • Under 

the recruitment rules it is not open to the applicant to 

cla1iu any vested right over the post Which was required 

to be tilled up by direct recruitznents. 74 posts including 

the post of WC held by the applicant were reduced by roe.-

pondent No.2 by an order dated 30th October 20009 Even if 

the post had not been abolished the applicant could not 

have been given regular promotion as there were other 

senior Laboratory Attendant s  as well an Group 'D' officials 

for consideration to the poet of I.DC•  The name of the 

applicant appears Sl.No.33 in the seniority list of Group 

'D' Officials as per the seniority list(Annexure R-9). 

Having onsidered the application, written statement 

and the arguments of the learned counsel for the parties 

we are of the opinion that the respondents have not violated 

any rules, regulations or guidelines in reverting the 

applicant from the post of LDC, The Recruitment Rules 

provided that 90% of the posts of LDC  are to be filled by 

direct recruitments, 5% through Departmental Examination and 

5% promotion from eligible Group'D'post. The applicant' 0 

C L 	 contd/... 



name appears at Sl.No,33 In the list of Group 'D' 

officials. The applicant has not been able to show that 

any person junior to him in the seniority list of the 

officials has been promoted. The applicant was also given 

an opportunity to appear in Departanental Examination a 

also in the examination held by Staff Selection Ccnmission. 

The action of the respondents cannot be faulted. In the 

circumstances no prejudice ot injustice has been 4gtablished on 

the part of the respondents. 

Application is accordingly dismissed. There 

shall however, no order as to costs. 

L4INI$TMTxVg MEMBER (D.N.couDHuIy) 
VICZS.C}iAIRMAN 
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IN TUE CENTRAL AI'MINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH GUWAHATI 

(AN APPLICATION UNDER SECTION 19 OF THE 

CENTRAL ADMINISTRATIVE TRIBUNAL ACT. 198) 

	

ORIGINAL APPLICATION NO. 	OF 2000. 

Sri Narcsar Nath 

Applicant. 

-Versus- 

Union of India & Others 

.. Respondnt, 

I N DE X 

S1.No, 	PartiCUlars 	 Page No. 

1 	Application 	to 

Vrifjcatjon 	• - 

Annexure-A 	- 	t 
4 	 Annexur--B 	 - 

Annxur- C 	 - - 

Annexure-D 	 - - 

AnnexurE-E 	 - 

Annexure-F 	
- 

Anne<ure- 

- -- 
11 	 Anncn<uy-e--  -. 

12. 	Arinexure-J: - - 	- 

I4WA91E''< 	- - 	- 

Fi.d by 
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• 	 IN THE CENTRAL ADMINISTRATIVE TRIBUNAL q  

GAUHATI BENCH AT GAUHATI. 	-J 
c.A 

1. 
(AN APPLICATION UNDER SECTION 19 OF THE 

• 	 CENTRAL ADMINISTRATIVE TRIBUNAL ACTi 196.) 

ORIGINAL APPLICATION Noc 	OF 2000. 

B E T W E E N 

Sri Na.reswar Nath 

Son of Late Dhro Nath, 

Presently working as Labora-

tory Attendant, Regional 

Agmark Laboratory, 

Ministry of Agriculture, 

K. C. Road, Bharaiumukh, 

Guwahati-78 1009. 

Applicant. 

-AND- - 

11 	Union Of India, 

represented by the Secretary 

to the Government of India, 

Ministry of Agriculture, 

New DeLhi. 

23 	The Joint Agriculture Marke-- 

ting Advisor, Directorate of 

Marketing & Inspection, 

Branch Head Office, 

New Secretariat Building, 

Nag pur-440001 

31 	The' Deputy Marketing Advisr, 

Sub-Off ice, 
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Director 	of 	Marketing 	& 

iflSpCCtlOn, K. C. Road, 

Bharalumukh Guwahati-781009, 

wRespondents. 

DETAILS OF THE APPLICATION: 

I 	PARTICULARS Of T H E ORDER AGAINST 

WHICH THE APPLICATION IS MADE: 

This 	application 	is 	made 	against 

Reversion of the applicant from Lower Division 

Clerk to Laboratory Attendant vide letter No 

A"- 32022/1/97--Estt(pt,)/35 dated 25th August 

2:00 issd by the Respondent No. 2 (at 

Anne<ure -J) 	and 	also 	Office 	Order 	No-. A- 

i6013/3/.99-Estt./765 dated 7 September 

2000 issued by t h e Respondent No. 3. At 

Annexure-K also with a prayer for .continuation 

of the applicant in the post of Lower Division 

Clerk 

JURISDICTION OF THE TRIBUNAL 

The 	applicant 	declares 	that 	the 

subject matter of the instant application is 

within the" jurisdiction of the Honhle 

Tribunal 

LIMITATION 

The applicant further declares that 

the application is within the limitation 

period prescribed under Section 21 of the 

Administrative Tribunal Act 1985. 

/ 

NN&1k 
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4. 	FACTS OF THE CASE 

\fl 

Facts of the case in brief are given 

beiow 

4.13 	That your humble applicart is citizen 

of India and as such 	he is entitled to all 

the rights and privileges guaranteed under the 

Constitution 	of 	India. 	He 	belongs 	Other 

ackward Class. 

Arnexure - A 	is 	the 	photocopy 	of 

Certificate of Other Backward Class 

issued to the applicant by the 

competent authority. 

4.23 	That your applicants beg to s t a t e 

t h a t he was initially appointed as Grading 

Attendant on 07-02-197 in the Office of the 

Deputy Senior Marketing Officer q  Guwahati 

Government of India Ministry of Agriculture 

and Irrigation. Subsequently he was promoted 

as Laboratory Attendant on 24-11-1979, 

Annexure-B 	is 	the 	photocopy 	of 

appointment letter of the applicant 

as Grading Attendant, 

3 	T h a t your applicant begs to state 

at he was promoted to the post of Lower 

vision Clerk on ad hoc basis on 06-02-1962 

and he continued in 'the post of Lower Division 

Clerk till 11-03-1984 till one Sri Rajani Kant 

Das joined as Lower Division Clerk vide Office 

Memo No. A-12011/1793-A,N III dated 17-02- 

N Nd 
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19134, It is pertinent to mention here that in 

tJ1e mean time your appi .icant appeared in the 

D7artmenta1 Comparative Examination--1983 for 

/the post of Lower Division Clerk (Sub-Office) 

ec-torate of Marketing & Inspection and he 

also appeared another examination of Staff 

Selection Commission held in Calcutta held in 

the Month of December 1983. He had done well 

in both of the examinations. But til']. today 

the exminaticn results have not been 

declared. 

Ahnexure-C is the photocopy of one of 

• the extension i'tter of applicant for 

the post of Lower Division Clerk 
• 	 issued 	by 	the 	Office 	of 	the 

Respondent No. 2. 

Annexure-D 	is 	the 	photocopy 	of 

• 	 relieved order of the applicant from 

the' post of Lower Division Clerk 

issued 	by 	the 	Office 	of 	the 

Respondent Na. 2. 

4.4 	That your applicant begs to state 

that he was again appointed and promoted as 

Lower DivisionClerk by the Respondent No. 2 

on ad ' hoc basis vide Office Order No. 66/99 

dated 7t h April 1999 from Laboratory 

Attendant in the. scale of pay of Rs. 3050-75- 

3950-80-4590/- ' pm. in the Office of the 

Responden-t No. 3. He joined in the said post 

on 20-04-1999. 

Annexure-E i5 the photocopy of Office 

.order No. 66/99 dated 07-04-99. 

NNa.tI\ 	
. 	 I 
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Arinexure-F 	is 	the 	Joining 	report 

dated 20-04-1999. 

4..5 	T h a t y o u r applicant begs to state 

that the Respondent No 2 vide his letter No. 

A - 12011/3/98-Estt/345 dated gpwr t h 

April 1999.requested to the Regional Director 

(NER) Staff Selection Commissin, Regional 

Guwahati to nominate, a suitable Other Backward 

Class (OF3C) candidate for the post of Lower 

Division Clerk for filling up vacancies 

available in the Office of the Respondent. No. 

3. It may be stated that the applicant himself 

is an Other Backward Class (OBC) candidate. 

nnexure-G is the photocopy o-F h i s 

letter No.A-12011/3/98-Estt/345 dated 

Nagpur 13 t h April 1999. 

4.6 	That ypur applicant begs to state 

that from 20-04-1999 to 07-09-2000 he worked 

as LOwer Division Clerk ontinuously in the 

Office of the Respondent No. 3. He was again 

reverted to the post of Laboratory Attendant 

vide letter No. A-32022/1/97-Estt(Pt,F)/ 638 

dated 25th August 2000 ( t is pertinent, to 

mention here t h a t in the said order dated 

25 t h August 2000 the' applicant s reversion 

to the post of Laboratory Attendant was an 23-

07--2000(.A.N.). Although, the applicant was 

working as Lower Division Clerk continuously 

f rom 20-04-1999 till . 07-09-2000. The 

Respndent No. 3 vide his letter Na. A-16013/ 

3/99-Estt/765 dated 0709-2000 relieved the 

applicant on 07-09-2000 and reverted the 

r 

NW 
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applicant from the post of Lower Division 

Ciert to Laboratory Attendant with effect from 

23--7-2000(AN, per instruction issued by 

the Respandent No .2. 

Anne)<ure-H is the photocopy of one of 

the Extension letter for the past of 

Lower Division Clerk vide order No 

168/99. dated 1 5 t  December 1999, 

Annexure-I 	is 	the 	photocopy 	of 

Extensiai letter for the -pot of 

Lower Division Clerk vide order No 

46/200 dated 8th May 2000. 

AnnexureJ is the photocopy of Offie 

Memo. No, A.32022/1/97--Estt,(Pt,-F,) 

/638 dated 2-08-2000. 

Annexure-K is.  the photocopy of Office 

Order 	Nc. 	A--i6013/3/99-Ett, 	Dated 

07-09--20.00. 	. 	. 

4.7 	That your applicant begs t r, state 

that he has worked as Lower Division Clerk in 

the Office of the Responden,t No.3 for 3 and 

half years and he has also appeared in the 

Departthenta1 Examination. for Lower Division 

Clerk and also Staff Selection Commission in 

Calcutta. But the result of the said 

examination nor the Department has appointed 

him permanently in the post., of Lower Division 

Clerk. He worked very sincerely and honestly 

• '. as Lower Divisiàn clerk during the above 

period. Nothing was found against him The 
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Respondent No.. 2 has also find him very 

suitabie,person to carry out the Job of Lower 

Division Clerk a n d hence he ws again and 

again appointed on temporary basis for 3 and 

half years.. But most surprjsingly the 

Respondents have reverted y o u r applicant to 

the post of Laboratory Attendant.. As such 

finding no other alternative your applicant 

compelled to approach th'Is Hon'ble Tribunal 

for seeking Justice.. 

4;8 	
That your applicant begs to state 

that he has served this department more than 

25 years without any •blemish in his service 

• 	carear.. He has served very sincerely and 
• 	

.. honestly.. But the •Responents have deprived 

him frorn.his due promotion.. 

• 	. 	4..9 	That your applicant begs to state 

that he being an Other Backward S  Class 

candidate and the post of Lower Divis&on Clerk 

in the Office of the RepondentNo.. 3 has also 

been reserved f o r the Other Backward Class 

candidate... But the respondents have fully 

utilized the service of the applicant for 3 

• 	(three and half years) for their own interest; 

The applicant have also appeared 	in 	the 

Departments I Examination for the 'post of Lower 

• 	Division Clerk.. But till now the respondents 

• 	 have not taken any positive step for regular 

appointment of the applicant in the post of 

Lower Division Clerk.. 

II 

NN 
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• 	 •4iO 	That your applicant submits that the 

action of the Respondents is maia fide 

illegal arbitrary and whimsical and also with 

a motive beiiind As such the applicant i 

compelled to approach this. Hon'•ble Tribunal 

for seking justice.  

•4.11 	TL Your applicant submits that the 

Respondents have violated the provision, of 

guide line regarding promotion and also 

deprived= your applicant by not giving him the 

'pràmotion without showing any cause or causes 

412 	That your applicant submits that the 

Respondents have resorted the colaurable 

e<erise of power to deprive the applicants 

The a.ctin Of the Respondents is arbitrary and 

whimsical . 

413 	T h a t this application is. made bona 

fide and for the e.nds of justices 

5. 	GROUNDS 	FOR 	RELIEF 	WITH 	LEGAL 

PROVISION: 

5.1 	For that 	on th e reasons and f a c t s 

which are narrated aboc'e the action 

of the respondents q  is prima f a c i e 

illgal and without Jurisdiction 

• 	, 	52 	For that 	it appear's the act of the 

Responden€s to be bias and there has 

been serious miscarriage of Justice 

N4Nd . 
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For 	that q 	the 	Respondents 	have 

completely mis-conceived the facts 

and reievant guidelines for promotion 

of applicant and consequently come to 

an errQneous decision 

The action of the Respondents are 

illegal and mala fide and violative 

of principle of natural Justice 

For that 	the Respondents are being 

nodel employer cannot be allowed to 

dopt a. discriminatory treatment to 

t h e appiicant 

For thatq the applicant is a victim 

of hostile discrimination and thereby 

the respondents violated, the princi-

ple of adrniristrative fair play and 

Article 14 & 16 of the Constitution 

of Indian . 

For that the Reversion Order of the 

Applicant from • the post of 	Lov4er 

DIvision Clerk to Laboratory atten- • 

dant is illegal 9  mala fide 9  arbitrary 

and also without -jurisdiction 	As 

such same isliahie to he quash 

Foi -  the fl  in any viw of the matter 

the action of the respondents are not: 

sustainable in the eye of law • 

53 

5.4 

5.5 

5.6 

/ 

57 
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The applicant crave leave of t h i s 

Honbie Tribunal to advance further 

grounds at the time of hearing of 

this instant application. 

6. 	DETAILS OF REMEDIES EXHAUSTED z 

That there is no other alternative 

and efficacious remedy av -ailable to 

the applicants except invoking the 

jurisdiction of this Hon bl.e Tribunal 

- under Section 19 of the Admini-

strative Tribunal Act, 1985 

• 	 7 	0 MATTERS NOT PREVIOUSLY FILED OR 

PENDING IN ANY OTHER COURT 

That 	he applicant further declares 

that he has not filed any appl ica-

tion, writ petition or suit in 

respect of the subject matter of the 

instant application before any other 

C o u r t authority nor any such 

application, writ petition or suit is 

pending before any of theme 

RELIEF SOUGHT FOR 

U n d e r the f ac ts a n.d circumstances 

stated above the applicants most res-

pectful ly prayed that your Lordship 

• may be pleased to admit this peti-

tion, records may he called for and 

after hearing the parties on the 
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rause or causes that may be show and 

on perusal of t h e records grant t h e 

following relief to the applicant 

• To direct the respondents to continue 

the applicant in the post of Lower 

Division Clerk from the date of ad 

hoc promotion and also regularise the 

service of the applicant in the post 

of Lower-  Division Clerk under the 

Respondent No. 3 

To pass any other order or drders as 

deem fit and proper by the Honble 

Tribunal 

Cost Of  the application, 

INTERIM ORDER PRAYED FOR 

The applicant prayed for an interim 

order 	from this 	Hon 	ble 	Tribui- al 

p e n d i n g 	disposal of 	this 	Original 

Application t h e 	Respondents 	may 	be 

directed 	not to 	revert 	the 	applicant 

to 	the 	post of 	Laboratory 	Attendant 

and 	the 	applicant 	may 	be 	allowed 	to 

continue 	to work 	as 	Lower 	Division 

Clerk 	Lnder the Respondent 	No.3, 

Application is Fi ld Through 

Advocate 

N No,t 
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VERtFICATON 

	

- 	I 	Sri Nareswar Nath 	S o n of Late 

Dharo Nath Presently working as Labora-tory 

Attendant, 	Regional 	Agmark 	Laboratory, 

Ministry of Aqriculture Road 

Bharalumukh q  Guwahati-781009 the applicant of 

the instant case do hereby solemnly verify 

that the statements made in paragraphs 

	

(7
) 
	 are true to my knowledge 

those made in paragraphs 

	

a r e 	beinç 	matters 	of 

records are true to information derived 

therefrom which I believe to be true and those 

made in paragraph 5 are true to my legal 

advice and rest are my humble submissions 

before this Hon'ble Tribunal I have not 

suppressed any material facts 

And I sign this verification today on 

this the %4 day of 	, 2000 at Guwihati 

s NGJeQ— 	( N kL2Z, 

1 
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OCIA 

. 	 .. 	( Registccd, under the Society Registration ) 

\Act XXI 1860 aud recognised by the state Govt. 
of Assarn vide 

S 	 /?IIFJMO No TAD/M1SC1275/8S/296 .5th January-,4994 	. 	.• 
Rcgd No 1 890 i( 

S. K l3arua Road, GUWAflATI-781006 " 

SI No 95/' 	01f'\ ( 	( 	
( i3th B/S) 	Da5 /(J/ 

Certified that Shril. S/k1ti .... \/V 

/ dufer I vof spi Late 

6 	 vilisge / TW / 	Under . 

./....¶ 	j,.syj.22.....Sub-Divisio?: 
	the District ' 

arn belongs to .. ..............A(y 	... ....... -..- ........... ........... .............. . Caste! 

Connmjflity / T.ib1 which is recogiiised as Other Bnckward C/as./ P.Opi# 

Bac1c--I by the State .Governmeflt of Assarn 

He I 	rig 	
VI/lage/T 

yE.
S. 	 tr1ct 	... 	

. 

12  
JdCflt/ Gen 	JSecy 

S 	 (1* iPer,8c 	rejsed Ptrzo4 	. 

C I 	 X!1,. 	Backward 	Association 

J - 	 Ij 
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: 	 • 	

L" • 	 • • . ,. • H•., 	 , 

J.: 	• ': 	
: 	:' ° NF1-2/74-B/AdmIj. 

Goveiminent of India 

• : 
	• 	. Mjijstryof Agricn1tre '.nd IrrIg.t1on . 	 S  

I 	' 	. 	 (Depr.rtment of RL1r.1 Development) 
: 	• 	 . Djrectorte of liarketiflg aflöJInS)eCtiOfl 	. 

r 	 (Branch rlead Office ) 
Nagpur r 	 New secretariat Building, 

Dtec1,t'ie 	 S 

• 	The undrsigned hereby offeT .ShrI._ .NareswrJath 

temorry,post of 	 - 	 in the Di'ecto'te 

	

'f Mketing and Insection on a Day of Rs. _____ - 	per month in the 

scale of 	 Thepointe 
williàlo be entitled "bo dr dearness and other allowances at the 
rates adniisi'61e under, and subject to the conditions laid down in 
,te rules n or ci e vs g oTerrang the gr nt of sue h llowr nc e s i1 force 
fzom time td time. 

5 ' 	 - 	 - 	 -• 

2 	The trths of apôiitment are as I ollows 
- 	 S 

The cost' is tempor.ryhut 	 t .s likely to become permanent. In he 
event ot its becoming nermanoit, his claim for permanent 
absorption will be considered in accordance with the rules in 
force. 	 S 

The 	pointment i urev te'porry ;Rnez. l3ible to be termIntd 
at any time by a month t s notice givenby eit}er side, viz. 
the 	pointee or the 	pointin athority, without assigning anc 
reasons. 	The apointinc authority, however, reseves the right 
of terniin.ting the services of the aointee forth-with or before 
the e:oir2.tion of the st±ulate. period. of notice by ma1dig 
payment to him of a smu equivalent to the ijay and allowances fo: 
the period of notice and the unexpired Dortion thereof. 

1i1 The heaclr!uarters of the ist Is at 	GaUhati 	but 
the 	poIntrnent carries \rtth it the liabil±ty to serve in 
any part of Inö.j 	S 

Other coned-tions p1 erro will he rpverned h3r. ,the relevant 
rules md orders in foico rrom time to time 

	

3: 7he apointment iIll. he firhe:' suhjcdtto 	- 
j) Proucion 6f 	ce;fictr ol' itnes from the comretent 

dilt It; - 	- 	- -- 	--------- . 	- 	t_• __--A __- 	- -- 
Submission pf eeclrr'tic1 in the Dresoribed form and In 
the event of 3 he c-'ndidte hvn more t'han one wife livIng 

tS 	Or being marridd - to a 'oron haing.móra thin ,onwife ivinr 
T 	 . the aopointhent will 'be suject to his being eempte, from 

-• 	the 	 In this.heha1f. ; , 

aki.ng of an Oath dl alle'giriöe/fithfiJflCSS to the 
constitution of :ndia ( or mking of alomn affirmation tc-• 
th.t effect) 'in the preGcrIbefOTm. 	S 	. '•' - 	- - 

iv) Production of the ftflowing original certifIcte6 - 

(a) 	 of educatioh and other 
technical qualificatiOfl5 	 S 

(h) Certificate of age0 	• 

contd

• 	- 	
- 	- 	

- - 
	- 	: 	

S - 	- . •• 	 - 	- 	- 



	

• 	 •-.. 

4 	
•• t•i 	p 	 t 

	

(c) 	 j the 	 ft- 

j) Atceste b y  r4 District U'istrrte or Sub-DlViSionel 

Meistrrte or tieir sunerior ,officers in the case 

of oandidr.to for Cia 	I 	OZtSft ,  

	

(d): Certificates i the nresdribed f orm.in,sUP0r.t 	candidatest 

claim td heng to ShdIe Ct0: orSchedulèd TrThe. 

• 	4. .it"tha3:pleaSè.1De stated ihether che caididate is servifl 	Or is 

• 	unde ob1igationtO serve, anbther 4 Centra.l Government Department, a 
State Government or C. public .authorlty.. 

5.. 
 1.0. any 	

information furnished by thecafldidate 
proves to he false or if the 1  candid.te. is fpund to have wilfully: 
SUPOTCSSCc1  my 1 eTicbl infrmtiOfl he will be liable to removal 
from erv1ce mnci uc'h other motion cs Government mzy demneCe2TYt 

	

tShri 	
w11lig 

to accent the offer on 	
inulaed0Ve •ho 

should intime his cceptmnce to t undersigned immediately Pfl 

report lumse if for cuty to the Om rice of, the 	 etThL 

1t_ 

- 

be treated as canceled..'. 	 • 

7. 

 

7otrave31i allowances.wifl be allowed for joiningthe'! 
enpoinmnb. 

Ho, ehoild acknow3..edgo, ript. oC.. this. lie randum 

I  •• 	j;.". / 	
4 ( n.s 	axen ) 

Joint Agricultural- Marcntiflg Avis.r 

	

• 	 to the Governmeflt of India. 
• 	-, 	•: 

Tel Shri Nave sway Nath, Village 'Bartari, P.O. Futliri, 
District Kamrup (Assam). • 	 •, 	 • 

CbWto :- 	 •,. 	 -• 

• i) 
The Employment Exchange Officer, Gaithi'.' .shri4NareSWar Nath 

(Registration No.1990/70)bSS.bG6fl selected for appoinjment as Grading 
Attendant in the bffice of the' traiOr Mein Officer, Gauhati, 

ois being requestedto intimate bimthedata of.Ji.iing ,of this 
XwddRt candidate*UfldOr advice to this:offiC9. 	 • 

• 

	

	The Dy Senior Marketing Officér, Gauhatt Prbforniaifer rod to 
above duly completed, by. ri'NareswarNathm8Y please be 'sent to this 
office as soon as"these are submitted by Shri Nareswar Nàth. The 
conoernöd'EmP10Ym8 Exchange may be intiniated about' th& date of joiniiU 

dVShri Nareswar'Nath"Ts being appointed 'tinder scheme,for Market Research 

	

•C and planning Cell. 	 • • 	* 
3) Senior Marketing 0fficer, Inchárge, astern'.Eegiofl, Calcutta0 
4. Dte. of Mrketing',& inspectionli8adf-08., Faridabad. 
5, Dev't, III 'Section 	B.H.O'0, ' Nagpur. 	• 	 • • I.  

Personal file 	 •. 	
,. ----- 	••- .•. 	" 	• 

Guard file. 

	

• ••, 	for Jt 0  'AgricultU3a]- Marketing Adviser 	- 
- . 	•.; • to the Govt. of Indiao 

• 	 • 	• • 	4' £.. 	
', 	• • 	• 	

• 	•: - 	 • 	• 	 . 	• 	
• 

• 	• 	'•• 	• 	• 	•• 	•.'-• 	••• 	•,• 	•. 	..,,., jl 
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c 
GO YR. N IG 0 F WX- 

1.UjsL.VIOPTJ 
DI;cToic- 	OF 	CE"fING J) II''1CT ION 

FJ) OFFICE N.S. 31D. 
i- 	N;P ilL 

Dated the 21St 

- 	 •jl 	.•- 

The Jo nt igr ic u it UI al 2rk e t ing itd v is er t o t e Gov er nent of I rd ja 

as extended the short ter!.appoint1eflt of the underment iOrd er8onS  

i t he $ u b-of f ices' of t h 	L4 Q.t. C-f'0r 	
3PS 

s L1diated 4a1flt'eaOh. 
I 	 - 	 •:- 

- --- 	- - ---------------- - 	.___ 
1. 14 o. 0 £f ice 	 Nane 	 ' Dat e f ro r wh ioh ext end ed 

---------------------------------------:- 	-- -----4-------_- -,---.-- 

16 }nri iuitht jar- S1njh 	Charzigarh, 	'•, 	..5.82 	to 	2.882 

-- Shri Nareshwarflath 	 Gauhati 	 7.5.82 	to 	4.8.82 

S.hri uldip Singh 	 Ar1tsar 	 19.5.82 to 16.8.82 

4 	Slux i 	1.1,aurYa 	 I3hopal 	 30.5.82 to 

5 	hri 	1ushkar. 	 Canpur- 	 5.5.82 	to 2.8.82 

Sjri J.C.. pE4. 	 Ahdbad 	e 0.582 	to.8.82 

- -----
- - 

The above appointuefltS will not 	nfer upon haiyrigbt for 

claiming regulaiatiOfl eto. 	 • 
•; 	••_,• 	• 	•' 	ti 	•-f_ - 	I 

ti4 	 (s • C'. 
- 	 - 	-.. 	-• SECI' ION. OFF IC&... 	• 

• 	 o,Joint AgriOuitUal !arketiflg1-dVi5er 
to the Governrnent of India. 

DIsrIQ 

1-5. The Jy.Senior farketing 
and hmedabad. 	 , 

6. 	Th Chif.  Cberist 	JtL, Canpur. - 

• 	-712.The IndivicivalS' 'coeriied through'eadS of Off*ioeS, ,, 

13 * The y.Agr ilturaI -arhcting Adv jeer iCtf., Bobay. 

14, &1 he Senior Jrketiflg Officer, IC/HL, 'New Delhi. 

)ffice 	IC/, Caioutta 	• 

16-1Pay and ACCOUtS 0 fficrfr1' 

18 	indi .jnit fo iiU 	ion. 

19-27 uard
/ Personal files. 

28 	Spare. 
Y- 4,41  

- 	 joOO- 	 • 	.- 

-c 
\ 	Pot le* 	 - 

'1 
• 	

- 	 I 
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NO 1/5/75• 	 kb 

Date :  

ICE 

4. 

Concequent On joiung of Sri Rajaniianta Das 
to tto post of L.D.C'.t 	)fficc Meo :o.A-12011-/1f83_A,N. * 	 ir' 	17-2-34 of t Joint jr1c.dtuj'a. Marketjn, Adviser :srtgpur Srir& 	:: 	-nas relieved of his dufies 

ILI ot of L.D.C. 'J,G,. 12-3-94 (orenoon) and revertld 
bach o the post of co:tory Att3ncjoflt from the Same date and i1c. Ho may ploc.c :nd over charge of L.D.C. to Sri. 
R1- d Krnta D:. 

½VSri. Iare3h'.1r Nath. 	 Dy, Sr. 	1rirOfficer, 
Gauh:kti. 	 Gau.j.7ca' 

/ 

Copy to : 

i Sri. 	juni 	L, J'.C1 	He my please 
t -' 	over char 	c2 L ,C 'ro:i S'j. areshwar Nath. 

2 	ccour: Gct1cn !*:. 	Cu' T'ti in duplicate for 
1cc.':;:I'y actic 

Pcruimnt 2il. 	

: 

D. Sr. Karkc4ing Officer, 
Gau.a1'i. 

4? 

A 

- — 	* - 
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No.A-32022/V97_Estt 
Government of India • 	
Ministry of Agriculture 
Dptt.of Agticu1tue and Cooperation 5 	
Dte.of Marketing and Inspection 
BHO, New Secretariat Building 

Nagpur,dated the 7th April 9 1999 0  

OFFICE ORDER NO.'/l9.. - 	 - 

The Joint. Agr ltua1?4keting .Advise, Dfrectoàte • 	-. 	of Marketing and Inspection; Branch Head Office; Nagpur hereby appoints. Shri. Nareshar Nath, Laboratory Attendant, Gaühatj - to the post of LLX on adhocand pu 
75 	

rely short-tern:basj in the 
Scaleof .pay.of Rs.3053g5o ..459/ at Sub-office,- • 	
Gauhatj w.ef. the date of his joining the, post af, LUC  yaRxa  for a period of six inonths Ora'reguIar incUrnbentjojntx the 
post, whichever is earlier. 

• 	S . 	 • 	 . , . S••. 	- 	- 	 S 	 •• 	
• 	:'- 	•• 	• 	- 	• 

• 	 •: 	 • 	 • 	 •• 	

S.. 	 kkSE • 	- 	SectiOn Officer -  r 
I, 

	

	 for Joint Agr:Ll,Markeg Adviser 

Distribution :- 

Nareshwar Nath , Laboratoiy Attdt; though Deputy 
Agril.Marketing Adviser, Gauhati, 

Dy.Agr1l.Marketxng Adviser; Gauhati, with reference to his end-b. No.1/5/75_GWT/789 dated 11.12.19974, 

3. Pay and Accou ts Office- flMI Branch Head Office, Nagpur. 
4) Ha.ndi Unit for hindi version. 

	

- 	5) Personal file of Sh.Nareshwar ,  Nath, 1  L.A. 

61 Office Order file. 

	

- 	
7) Guard file. 

fary 
tu 

	

• 	 •, 	 S 	 . 	 S 	

•,• 5 	5_S 	

I 	 - 	1 	•. 	 - 	. 	-. 	
5__ 	

• 

- 	 S 	

• 

I 	
- 	 . 

• 	 . 	
t. 	 I -5- - 5

,•  -,- 	 S 	 • 
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To 
The Senior Marketing ôfficer, 
Thoharge. Directorate of Marketing & Inspection. 

uhtj. 

Dated-20-4-99 

Sub;- 	Sotning Report- Regarding . 

Sir 	 pe 

In pursuance with the office order No. 66/1999.7/4/99' 
recivod from Jt. Agrict4tural Marketing Adviser. DrThch dead office. 
Nagpur. I am to reprt for duty to the post L.D..C.on 4d-hoc) today 
the 20th Aprtl.l999 forenoon in the Directorate of Marketing Inspection 
Suboffice, Gauhati. 

This is for your kind information please. 	- - 

/ 	 Yours faithfully. 

Iv S 
(Sri Nareswar Nath ) 
L.D.c.aMI. Gahti. 

.7 
01 
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-  
RE  GISTE 	T 

overnment0fIndi 
Ministry of gri6u1tuiG' •- 
Deptt.ofAgriCUltUre &Cooperatlon. 

41   Dte.of Marketinç & Inspection, RHO,, 

• To 	t 	
: 	

.. New Sectt.BuiJ.dlflg 	! 

The Regional DirectOr(NER) 	 Nagpur,dated the'l3th April, 

Staff Selection Cotumission 	 990 

EegiOnal Office. Rukaini Nagar, 
P.O.Assam, Sachivalaya,  

Subs:— Nomination of suitable aBC candidate for the post 	V 
of Lower DiyisiOn Clerk —PgardiflQ. 	 f A. c  

I have te honour to state that one post of DC is 
• required to-be filled up. in the Sub .oceoL this Directorate 

at Guwahati. The details are given in the enclosed requisition 
form(in duplicate). 

Itis, therofcre, requested that-suitable candidate 
may -  please be nominated and forward necessary dossiers: containing 
relevant documents in respect of-the candidate for-further 
necessary action 

- 	-,• 	 * 	

.- 

A 	 • 

Your faithfully, 

A 	 s 
Encl 	 (G.s.WASE) L. 	' I 

$ oct iOn Ottic or 
forJointPgrLl.Market 	Adviser 

I 	 Il 

I; 

•for arded' 	hepity Agricultural Marketing 
Advjser,Guwahati for informatiOn. Ee is rquested to. take up 
the matter vith the 	Staff eiectiOn CommissiOn peronally 
for early appointment of a suitable candidate n the post of LI.C. / 

	

I 	 I 

fo JointAgril.Marketiflg Adviser. 	/ 
r 	• 	A 

f U/ 

A. 

;c 	 f'.: 

IL 
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No .A..3202 2/ 1J7.43stt.  (Pt. F. ) 
GovGrnmnt of India. 

• 	 Ministry .of Agriculture & Co-operation 
Directbrate of Marketing and Inspection 
branch Head Office, New. Sectt.Building 

•1 

• 	 Nagpur,dated the lstDec.,1999. 

TheJointAgriculturalMarketing Adviser, Dte.of • 	
Marketing and Inspection, Branch HeadOffice 9 .Nagpur hereby 
extend adhoc appointment of Shri Nareshwar Nath, Lab.Attdt. 
c3uwahati:to the post of Lower Division Clerk for a further 
period of Six months w.e,f. .19.10.1999 for a regular incumbent 
jams the post, whichever is earlier and posted atGuwahati. 

/ 

(M.N.MANI TIER) 
Section. Officer 

for Jt.Agril.Marketing Adviser 

Distrtbutjon :- 

-'1. Sh0Nareshwar Nath, L.&. (Adhoc LEC) through Dy.Agril. 
Marketing Adviser, GuwahatL 

The D.Agril.Marketing Adviser, Guwahati, with. reference 
to his letter No.A-.2O014/7/99-.GHY/567 dt.22.10099. and 

• 	, telegram dated 	'tI'('1 

Pay &.Accornts Office, DMI,Branch Head Office, Nagpur. 

a. .Hjndi Unit for Lthdi version 
Office Order file 

Personal file of ShrI Nareshwar Nath,IA(Adhoc.:LDC). 

7.. Guard file. 	 • 
• 80Sparecopy. 	 . 

N 
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o.A-32022/1/97-.stt. RC2- 
Government of India / 
Ministry of Agriculture 
Oeartment of Agric(ilture and Cooperation 
Directorate of Marketing and Xnspection 

	

I * 	 Branch HeaOffice, New Secretariat.uilding 

Npur,dated the 8th?ay,2000. 

OFFIiE ORDER M). 	/2000 

The Joint Agricultural Marketing Adviser, Directorate 
of Marketing.and Inspection, Branch Head Officer, Nagpur, hereby 
extend adhoc appointment of Shri Nareshwar Nath, Laboratory Attdt., 
Gtahatj to the post ofLower Civision Clerk, for a further period 
of.three months witheffect frorn.24.0402000 to 23.07.2000, till a 

• regular incurbent joins the post.whichev:er Is earlier. 

• + •+7•- + 

(G.S.SE) 
Section Officer 

' 	 for Joint AgrIl.Marketing Adviser 

1Ii 
$ t i b u t_t.2 n S. 

Shri Nareshr Nath, WC(Adhoc) through Deputy Agricultural 
Ma±keting Adviser, Guwahati. 

j. Deputy Agricultural Mafketirig Adviser, Guwahati, with reference I 	to his letter NO.A-20Ql4/7/g9../327 dated 10.04.2000. 

Pay and Accounts bfflcer, +AI, B ranchHead Office, Nagpur. 

HindI Unit for hI.ndi versIon. 

	

s ofY 	 Fr'Le. 
6. Personal file of Shri Nareshwar Nath, L.A.(Adhoc LOC) 

:7; Guard file. 	 : 

8. Spare copy. 

uJ 

S. 	
-• 
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No:.A-32O22/1/7 	tt. .t F. ) 
.Governñent of :Xndja 
Ministry of Agriculture 
Deptt.of Agriculture nd Cooperation 
Dte. of Marketinc .j: a r-4 Inspection 
Branch Hed Office,: New Sectt.Buiiding 

Nagpur,d:a'ed the 25th Aug. ,2000. 

OFF lE WUMORANDUt 

Subject :- ExtensIon of promotibn of ShriNareshwar 
Nath, L(AdhoC') beybnd ththonthS - reg. 

• 	 The Deputy AgricuJ.tural:Marketing Adviser, 
incharge, Sub-office of Directorate of Marketing and 
InspectJ.oP, Guwahati may please refer to his letter No 
A_20014/7/99-GfY/1631 dated 31.07.20cc regarding the 
subject mentioned above. In this connection, it Is 
informed that the official has completed one yearLt 
may rot be possible to exi-end the further period of adhoc 

L 1'oc cV(appointment w.e.f. 24.O7.2cO0. tó23..l0.20QQ i.e. beyond 

) 	
one year in terms. of the recent: ntuctipns on adhoc 

iiA  c- ç  
/ 	 of Laorbor.AttefldafltOT23..Q7.200O(A.). 

(G.S.WASE) 
Section Officer 

for Joint Ag.rIl.Marketing Adviser 

• 	. 	 T 

'./f'he Deputy Agril,Mar.keting Advi,. 
• Incharge Sub-office :f D.M. I., 

r 
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Uo.Ai 601 3/3/99ett.. 
Government of Indie 
Mihietry of.AriculturO 
DQptt.of Ari1.8..CoOPorCtiOfl 
OtO. of Markotiflg& Inapootton 
K.00 Road# Dharelurnukh. 
c3UWAHATI :. 781 009 

Dated th6,7th Seoptember2000 

In compliance of diroctVOB received 

from the Drench Heed Otfioe,D.M I.. Nqpu' vide Office 

MmorcndUm N oo A32O/1/97fl8tt t.P.)/68.dtd 25th 

.Auguet2000' Shri. .NarOeWGr Nath,L.D.Co(Ad—h00) stondo 
revertedto the poet of Laboratory Attendant with effect 
from 23 0 07,2000(A.N4) in terms of the instructions on 
Ad—hoc appointmeflt issued by the Department of personnel 
and Training. GoVernment of India. 

C" k 

(Dr.. U.K. inh) 
Dy.AgricUltUX'al Marketing AdvisOry 

Sub—Of f ice. DM1. 
Guwnhti. 

DI$TRIBUTIOI 2- 

7 
Shri Neroower Neth,L.D.C.(AdhO0)DM. 1 SO °°  

Guwahoti. 

PersonGi file of Shri Nareswar ..Nath. 

Account Setiofl,D.MoIe,St_0ff1G8t 

Incharge,ReglOflal Agmaxk. LeboratOrY,GUWOhOti. 

The Jt.AgricuitUrtl Mrkoting Advioor,DtOo 1 Marketing 
& jnspeotonBr.HOOd Of fiOo. Nogpura With roforeflOo to 
his O.M. No,A_3222/1/97 	tt(pt.)/638itd. 25.0.20006 

I 
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TRPTIVE TRIBUNMJ ::: GUW1HkTX 
4 1 ' .1 LU]) 

• 	 • 	O.A.NO. 338/2000 

I!t 	' 

Shri Nareshwar Nath 

-VS.. 

Union of India and others 

cQ 1  

In the matter of 

Show cause reply submitted by the respondents. 

The respondents beg to submit show cause reply 

as follows : 

1, That the respondents beg to state that as- per 

recruitment rules, for the post of L.D.C. the post 

at Cuwahati was earmarked for direct recruitee only. 

2 j, That the applicant was promoted as Ad-hoc L.D.C. 

only on short term basis against the regular post of 

L.D.C. till direct recruitee joins or till his short. 

term tenure of Ad-hoc promotion gets - over, as the 

case may be and whichever is earlier. 

That while ad-hoc promotion was given, the 

applicant was informed that he will not be conferred 

upon any right for claiming regularisation etc. 

Since it is a t±xne gap arrangnent in - terms of the 

instructions of the D. 0. P. T., the appointment on 

short term basis cannot be- conferred upon the 

applicant for claiming regularisation, 

That in the meantime the post of L.DC.' at 

GuWahati against which the applicant was given 

ad-hoc promotion has been abolished as per Govern-

merit policy, so he has been reverted, 

That if the L.D.C. post would not have been 

abolished in that case also, the applicant could 

not be given regular promotion as there are other 

senior Laboratory Attendant to the applicant. 

2/* 

K.. J. \'ERMA. 
t. Agril 1rkc1iflg AdvisOr 

to tho Govt. of 1n6a 
1),M.1. 3HO. NkGPUR. 

( 
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VERIFICATION 
_fltnnnfl anie 

I, Shri R. J.Verma, Joint Agricultural 
Marketing Adviser, Directorate of Marketing and 

Inspection, Branch Head Of ice, Nagpur (cadre - 

controlling authority for Group 'C' and 'D') do 

hereby solemnly affirm and declare that the 

statements made in the show cause reply are true 
to my knowledge and information. 

And I sign this verification on the 
day. of November, 2000, 

Place: Nagpur 	 (R.J.VRM) 

Date 	 L VERMA 
Agril. Marketing &dvscr 
to the Guvt. of India 

D. M. I. BHO. NAGPUK. 

10 
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IN THE CENTRAL ADMINISTRATIVE TRiBUNAL: 

- 	 GUN AIAA:: BENCH GLJWcHTI 
	

ji 

Q. 	NC] 	3•.:;8 OF 	000 

Sri. t\tareswar N a t h. 

	

-- 	ppiicant 

-Ve rsus- 

The Union of India & Ors 

- Respon dents 

I N THE MATTER OF 

Rej oinder submitted l:y 	the 

applicant against t h e show-

caus reply of the Respon-

dents 

The humble applicant filed 

- h i s Rej o i n d e r as fo]. lows 

1 	 That with regard to statements made 

in paragraphs 1 of the show-c:ause reply the 

a p p i i c a n 1: begs to s tate t ha t your a p p 1 i c: an t 

appeared in the Departmental competi tive 

- e<aminationw I 983 at Na.qpur f o r t h e post of 

L.ower D i v i s i o n Clerk (Sub - Office) 	Directorate 

of Marketing Inspection. The Roil No 	of t h e 

app). ican t was 08 and accordingly he appeared 

in the s a i d Depar tmen ta :1 E x a m i n a t ic -  n T h e'!  

app). i c a n t also appeared in another examination 

f f Se 1cc f  ion C omm is s ion hut till f o day 

the examination results have n o t been 

dcc: lared 
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Annexure -'L. is the photoc::opy of Admit 

Card/Office Memorancium vide No 	F 

34012/1/82- 	Adm-I I I 	dated 	9 t h 

Auqust 83 

21 	That with rqard to statements macis 

in parareph 2 and 3 of the show cause reply 

the app :1 icant beqs to state that he is work in 

es Lower Division C]. ark for last 31 , 16 years in 

a vacant post As such he c a n be easily 

reguiarised in the said post of Lower Division 

Clerk 

3] 	That with regard to statements made 

in pare 4 of the show-cause the applicant bags 

to state that it is not true that the post of 

Lower Division Clerk at €3uwahati has been 

abolished The Respondent No 2 vide his 

:Letter No 	Pi-1201 I /3/98--Estt/345 dated Naqpur 

13 	h Ap1ii 	1999 requested to the Regional 

Director 	( NER. ) 	S taf + Selection 	Comm issi on 

Regional Office Suwahati t o nominate a 

suitable Other Backward Class (OBC) candidate 

for the p o s t of Lower Division . Clerk for 

fi I 1mg up vacancj&; available in the Office 

of the Respondent No. 3 It may he stated that 

t h e applicant himself is en Other Backward 

Class (OBC ) candidate. The letter hs 

b e e n anne <ed with t h e Original Ap 1 :icetion as 

An,nexure --G 

it is also pertinent to mention here 

ShI 1 long Office The Office of the Respondent 

t h a t there is one Lower Division ,  Post at 
46 - 

	 114 

No 2 issued a circu:1r'vide letter No A-- 



oJ?\ 

11013/1 /94"-Esstt (Pt 	F ) /26 	Nap pur 	datec:l 

r d August 2000 to all in-charge of the 

Sub-Offices at New Del hi/Chennai/Mumbai/ Cal - 

cutta/Buahati/6untur/Chandigarh/Lucknov4/ 

Jaipur iBhopai for vii 1 ingness of the eligible 

1iDC/LDC/GA/Chovkidar for postinq at Shil long 

Annexure-M 	is 	the 	photocopy 	of 

cir- c:u:lar.  dated 23 r a AISt 2000.  

4] 	T h a t w i t h regard to t he statement 

made in paraqraph 5 of the show-cause rep]. y 

your applicant begs to state that he is the 

Sen ior Most Laboratory Attendant As such he 

is eligible for promotion to the post of Ler 

Division Clerk 

In 	view of 	the above 	facts and 

circumstances your a p p 1 £cdn t submits that t h e 

show cause submi tted by the Respondents ;  are 

not correct and also misleading to the Hone bie 

Tr i bt..n a 1 

H 
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V E R I F I C A '1,,  I ON 

- Sri Narswar Nath v  son of Sri Dharonath 

presently work ing as Laboratory A t t e n d a n t 

Recj ional 	Aqmark 	Laboratory 	Mm n ist ry 	0+ 

Aqriculture Roada Eharaluinukh, (3uwahati .... 

9 the applicant of the instant case do hereby 

solemnlyver ify that the statements made in 

the rejci:inder are true to my knowiede belief 

and in +ormaton and no material facts has been 

suppressed 

And I sign this verification today on this 

_ d a y 0+ 	 2000 at 	. Suv4ahati 

r vtI' 
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RG 
Government of India 

Ministry of Rural Reconstruction 
Directorate of Marketing and Inspection 

Branch Head OffIc New Sectt.Bldg., 

Dated the 9th August, 1983 

-- 	 • .--•-----•------- 	 •' OPFIa MEMORAI'i)JUi - - ---- 

Subject:- L.D.C. ( $ub...Office ) Dcparmenta,,j Competitive xamJ.natjon, 
1983 Directorate of Marketing and Inspection, 4 	 - 	

* 
* ** * * * * ** * 

	

• 	)••' - 

Shri Nareshwar Naft 	 isinfojed that he has been allowed to .aPpear/ja p'z'lly in the L.D.C. Grade 
Sub-Office ) Departmental Competitive eminatjon, 1983 to be held 

- in the premises of the central Jgrnark Laboratory, North Ar&Dazari Road, 
• Near Nagpur University, Library, Nagpur on 28.883 Sunday ). The 

Time T)3le' of. the. Ebcamin'tiQn is as under: 

P'p cr 'A' : 10,30 to 13, 0 0 Hr j, : 	1) Short Es s ay - . 	
ii) Genera Knowledge 

• 	'r 	i-', 	I 1, I 	-, 	 -'? P 	 P 	 - - 	 - 	 - IrMer B--  : .. uuto J.b,UO HrSØ 	 General English 

2 0  •. 	 Heis 	quested to bring iien, pen±1 and other aic1es, 
The answer papers, will 'be supplicd by the Branch Head effice. He is' 

• 	required: to-be present attheex.amjnation hail fifteen minutes 
before 	 t' the conmencemen of examinatjon, i-ic has to Lnake his 'own arri 
gement for boarding 'and lodging at Ng'pur, 

3 	He will be entited to T.A.as on tour without. any hauiing 	f allowances. The payment of T.A. will be made by the,respective Heads 
o.f 0ffjce. 	 •• •, -.- -----.. 

• 4, 	?rovisionally admitted candidates are warned that, if it 
fund, on verification, that their educational cluajjfication is not 
of, matricuiatio 'standard, they will not be entitled to T.1. for 
attending the eamination and also th e period will not count as duty, 

5. 	He has been allOtted Roll N0.08, The admission card 
Dearing Roll Number is. enclosed. He may please gvo his specimen 

- 	 (?To) ,. 

'H .. 	 •' 	 . 
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signature in the admission card, if.iiot already done so. He is 
required to bring hi.s admissio.n card t the time , of Examinationi  

Section Officer 
/ 	for jt. 	ricu1turaJ, "iarkoting A.jvicer 

to t -le - Government of India. 

TO 
Shti NA.RES}IWAR NkTR, 	. 

O/o the Dy.Sonior.Maxkoting Oflloor 1  
------- 1_ - 

1) 'Cbpy forwarded to the y,Sr.MArketbg Ojopr ,  Gabhati 
WITH THE REJEST THAT, original meant for the individual may be 
hded over to him. 

Copy to Etector of Lboratories, CntrL imark Lboratory, NcLgpur 
with the rouest that hemay ?t :allot the t1ur Hall to any other 
on 26th jugust,1983. 

C. 

3) Copy to: Section Officer, AdmIV.-Section, EMI,BHO,Nagpur w i t h the 
request t'hat arrangement of 120 Nos. of answer books may kindly be 
made. 	- 	 - 

for JtZgricultural Marketing Advisor 

- 	
to the Government of India. 

Pot1e * 
888.".. 

/ 
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Ifo  No.A - I 1 O13/1/9 , .Estt (Pt.,F ) 
GoVernrnrt of India 
Ivhnis try pf Agr).culture 
Deptt of Agriculture & Cooperdtion 
Dte Of ±'keting and Inspection 
Branch Head Jffice, New 

Ma  
Ing 

- 	
Aug ,,20001 

CIRCULAR * 
$ 	

Suh — Oening of ne Sub office ard BAL of DM1 at Shil1in 

T)e Deputy Agracu1tua1 Marketing Advjser, 1nchge, Vew 	
'untur/ChandigarK 

 
Lucknow/J1pur/hapa1 ard Incharges of all Sub offices/Regional 

4 	
mark Leboralory ae informed +hat a ne Sub-office nd 

is going to strt torking at Shillong shortly and the fo1lt.ing pos±s of Group 	are being provided there. 
1..UDC/LOO 

3 '-.c .f) 
The willirgriss of. the 'Iigible UDC/L/aA/chokidar 

m-ij be obtained for posting at Shillong and such willingness 
may be fo'wardd to Branch Head Office on or before 08/0 - 9/2Ooo 

As 

ks WA 
• 	

H, 
Sect ion Officer 

for Joint Agril Marketijg Adviser 
'ft 

To 	 • 	 . .5 

1. Dy Agril Mar1'e1- irg Adviser, 
Incharge ,Ne Delh1/Chenna1/Mumbaj,ta1cutta/ 

S. 
4/ 

/ 
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IN THE LLWTML 	IIITRATI/C TIZBUNld. 

rS> C 
CULJkIATI BNt AT GUWAHATI 

338/2OQQ, 

Shil, Nax'eauar Nath' 	 .... Applicant 

Union of In,a & Others 	.... Respondents. 

(Lirtttén stitsments filed by the Respondents N0.1,2 & 3). 

The written statements of the above noted respondents 

are as follows :- 

1. 	That the copy of the O.A.No..338/2000 (hereinafter 

referred to as the 'applicent) has, been served an the 

respondents, The respondents have gone through the eai 

application and understood the contents thereof. The 

interest of all the respondents being common and similar, 

the respondents have filed thie common written statement, 

20 	That the statements made in the application whLch 

re not specifically admitted by the respondents are hereby 

denied by the respondents. 

3. 	That with regard to the statements made in par: 1, 

2 & 3 of the application, the respondents have no cmmenta 

except the facto that tho.applicant can not be allowed to 

continua as L.O.C. for the reaaons explained hurounder in 

this written statement. 

Contd...2.  

J. .'ERMA. 
it. Ag-il 	arcciin -  & d',scr 

t th- Govt. of 1nd 
J.BHO. NAGPUL 
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/ 	 I 	4 9 	That with regard tQ the etatemonte madi in pars 

4.1 & 4 0 2 of the application, the enuriñg respsndenti 

have no comments to offer as these are meetly matter of 

records. 

5, •. 	That with. regard to the, statements made in pare 

4.3 of the application, the reapandente state that the 

applicant, was appointed to the post 'of Lower Division 

Clerk an ad"hoc basis with effect t'rein 0.02•.1982 to 

11.03.1984 ageint'the poet earmarked for direct recruit 

to be filled through staff Seleotien Commiaaion, Guwehati. 

Consequent,,on joining of Shri. Rajani Kanta Des to thi 

poet of Lower Division Clerk, nininated by the Staff 

Selection C.mmjujon, the appliant Shr. Nareawar Nath, 

adhec L.O.C., eteodreverted.to the post of Laboratory 

Attendant (Group "0'), vide copy marked 

It is further eubmitted that the recruitrnan rules ?Sj 

the appointment to the post of Lower Division Clerk 

• 	 cofltenpltes 90% of the post tobe filled by direct 
• 	

recruitment, 5% on the beia of senicrity"cum-fjtnesa 

• 	. 

 

from amongst these Group 1 0'.. epsyeee who era within 

the range of seniority prescribed and 5% of the vacancies 

• on the baiLs sf qualifying examination held by the 

Direct orate of Marketing, & Inspection Per the purpose. As' 

such ag4nat 90% quota only cendideten who qualify 

• '' 	themselves through the Staff Selection Commission can be 

appointed wide ANNEW.RE 	The applicant could not 

qualify in the •Dspartu%ental Competitive Examination in 

the year 1983 for the poet of Lower Divieion Clerk (Sub-

e?fice)o? the Directoratø of Marketing & Inspection. as 

C0t d • .3.. 

R. Ii. VERMA 
Vt. Agril Marcting AAviser 

to tho Govt. of India  
D.M I. BHO. NAG"UR. 



I 
well as the, Staff Selection Cammisejon and hence he 

could not be appointed',on regular baais 	It is stated 

that no veated rights are creatmdby mere centinu.nce. 

on ad-hoc basis due to non-availability of regular 

candjdet'e and hence the requeat of the applicant for 

regularizat'jen can not be considered under any provision 

6. 	That with regard to the statements made in pars 

4.4,'the respondents state that the applicant was again 

• 	
appointed as euer DivieLon.,1e•rk on purely short term 

• 

	

	and an ad-hoc basis 'with effect from the date of his 

Joining the post of L.D.CS for a period of six months or 

till regular incuzbent ,Joi'ngs the poet whichever is 
• 	 , 

 

earl 
I 

ier vide ANNUM-RE ,' •It.Ls not in dispute 

according to 	•"reritaent'ru1ee that 90$ of the poet of 

L.D.C. are to be filled by direct recruitment. The 

applicant was appointed on ad-hoc beie in administrative 

exigencies for smooth functioning of the office. In the 

face of the recruitment rule it is ot open to the 

applicant to claim any vested right over the poet which 

are filled up by' direct recruitment. It may be noted 

that some of these employees including the applicant 

• 	participated in the qualifying examination intended' for 

• ' Group '0' •wplcyeee for filling up of the 10% rceervsd 

poet for them 'but the applicant was not able to secure 

ranking in the merit list so as to be absorbed on regular 

basis In the year 1983, ' The respondents crave the leave 

of this Hon'ble Tribunal to alløw them to produce such 

records of required at the time 0 of hearing. 

Centd...4. 

igri1 irctiflg a, '3vC 

to the Govt. of In 313 

jyJ, I. BHO. NAG PUL 
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'79 	That 'with regard to the statements made in pare 4.5, 

the respondents state that the poet of L.D.C. was aar.rked 

for the candidate to be nominated, by the Staff Selection 

Commiasien under OBC quota of direct recruit. The applicant 

has accepted the action of the Respondents that the post of 

L.D.C. is to be tilled by a nominee of the Staff Selection 

Commission under DBC quota. Since the poet ii tilled by: 

a direct recruit under OBC quota as per recruitment•dljas 

vida ANNEXURE R'r2'belonging to the 'QBC category, could have 

availed the opportunity for appearing'in the examination 

cqnducted by the Staft' Selection Commission for abs.rption 

an regular basis but he failed to do so. , 

	

8. 	' That with regard to the statements made in para 466 

of the application the reapondets state that the applicant ' 

was appointed as ad-hoc L.D.C. only an short terms beala 

against a regular past of L.D.C. on the terms and conditions 

that the period of appointment would be six months or a 

regular incumbent joins the post, i*ichever was earlier. 

From the terms and conditions of ad-hoc appointment itwa 

made clear to, the applicant that he would net be conferred 

upon any ri;ht for claiming regularis.ation, etc. Since the 

appointment was a etop-eap arrangement in terms of the 

i net ructi one of the Department of Pars anne]. and Trai nin9,. 

vids copy marked as ANNEUFJ4. In terms of the Ministry 

of Finance, Department of Expenditure, guidelines on 

expenditure management, fiscal prudence and austerity 

measures iids letter no, 7(3)/E-(Coord)/99 dated 5th 

august, 1999 vide copy marked as ANNEXURE_R, the Ministry 

of agriculture issued instructions regardingreport of the 

Contd..5. 

&. VERMA 
Q. Agril 	rketing Advl" 

to tho Govt. of 1nda 
D.M. I. BHO. NAGPU. 
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'Right 'Sizing Committee for 10% reduction in the number of 

• poets in the Departments including the office of the 

Reepondent No. 2 vide.JNEXQR.R.4, for compliance. 

Accordingly, the Respondent No, 2 vide his order no. 

99/2000., dated 30.10.2000, vide copy markel as AftNXU.RE K-?, 

• 	
abolished 74 pests Lncluding the past of the L.D.C. held 

• 	. 	
by the epplicanton ad-hoc basis. The applicant accordingly ,  

• 

	

	 was reverted to his aubstantiva peat or Laboratory •Attapt 

vide letter no. A 3 2022/1/97u'E5tt.(pt.F)/638, dated 

• 	 25.08.2000, vide copy. markad.as  ANURE R. It is also 

stated that had the poet of L.D. 	would not have been 

abolished, in that case also the applicant could not have 

been given regular pramotion as there are other senior' 

• 

	

	 Laboratory Attendants as well as Group 1 0' officials for 

Consideration to the post of Lower Divieion Clerk under.  

5$ quota of the recruitmeflt rules. The name of the applicant 

figure at aerial No, 3.3 of the seniority list vida copy 

marked as ANNEXURE' R. . It may be aeon that there, are 

other senior Group'D' officials. eligible for promotion 

to the pest of L.D.C. However, the promotion from amongst 

• 	, ' 	the Group '0' eff.iciaj,a on regular basis under 5%, quota as 

per recruitment rules (Annexure R-2) is to be Riv.non 

• 	 . . 	aeniority-cum.-fjtnese' basis only. •Thersfore,'the 
• . 	

S . 	 contention of the applicant under this pare, is misleading 

and baseless. 	 . 	. 

94 	That with regard to the statements made in pars 4.7 

of the application the respondents state that the applicant 

had been given o r0000nabio opptuni'ty For appearing in 

the Departmental Examination for the poet of L.D.C.. 

! W. VERMA 	 cant d. • ..' 
t Agril 1iar"cting Advlc: 

tot!v C',vt oiri 

D,MT.B.:D 



qenductad by the Roe;o:d:nt No. 2 and by the S.S.C. f or  

the purpose of regularising the appointment of such ad-hoc 

em.pioyoea bt.t the applicant ceuld not qualify in theee 

examinations and hence it cannot be said to be. illegal. As 

for as the. present appliàationis concerned the 'offitietiàn 

of the empl.y.o was not continuau6 and it cannot be said 

that it was for such an iflftdtnQtOly leng period. There 

• 	. 	 is the important circumspection that an •pportunity was 

afforded to him .tapróve his suitability for regular 

• 	 appointment to the poet of L.D.C. but he was not succesa?u3,, 

Since the post of L.D.C4 in the office of the ReBpondant No.3 

stands abolished and there is no. post of L.D.Ca available 

anywhere in India under Reipondant No.2, the centention :f 

the applicant under this pare is baseless and bence the, 

application may be dLsmisaed. 	. 	. 	. . 

10. 	That with regard to the statement made in pare 4,8 

of the application, the respondents ktste that as per 

recruitment rules, 5% quota for Group. 'D' employees has 

been earmarked for those employees having qualification 

prescribed unr the recruitment rules and subject to. 

their 6enitty-aum-fjtness, Since the RespondentN..2 iS. : 

maintainin 	the 	nioric list of all the qualified 

Group '0' employees posted all ever India under his control 

apart from 5% Departmental. Examination and special Uualifying 

Examination forGraup ODI conducted by the S.S.C. an 

opportunity is gi.en to them to get themselves absarbed on 

regular and on aenicrity-cumfjtneaa basis. Hence the 

contention of the applicant under this pare is frivolous and 

baseless. In tact the applicant as per the merit assigned 

Contdd ... 7, 

. S. VERMA 
Agrii 	Lirg Idvçcr 
to th3 Govt. 01 lfldh 

L ]3H0. NAOPUL 
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to him as per seniority list his Vame appears at Serial 

.N. 33 of the seniority list and 5% posts with reference.' 
• 

	

	 to the sanctioned posts came to 4/5 paste. Hence the 

applicants claim is far away from' truth. 

11. 	That with regard tothe statements made in pars 4.9 
• 	

of the application, the respondents atate that the applicant 

was appointed as ad-hoc L.D.C. till regular hand joins, but' 

the statutory provjaiona of the.recrujtmept rules have to 

be satisfied before the recruitment 49 'done either under 90% 

or 10% quotaa for the' USC category.underdjct recruitment.,' 

• 	. 	. Hence the contention of the applicant is baseless and far 

auy from truth. It is also submitted that the denial o' 

regular status is based an existing recruitment rule.a'for 

the particular category and unless there is p.olic decision' 

of the Govt. of India, it 'will not be possible either to 
• 

	

	
stop reversion/teuination of,employeec who are ad-hoc in 

nature. The applicant was accorded an opportunity for 
• . . 	

appearinç in the examinatipn, but he failed to secure a place 

in the saute. 	. 	. . 

• ' 	' 	129 	That with regard to the statements made, in pars. 4.10 9  

the respondents state that the contention of the applicant 

is totally frivolous and faraway from truth. The 

respondents are duty bound to Govt, agencies and they have 

to follow the inetructions/guidelinee/policy decisione of 

the Govt. of India. The etatutory'provisiona laid dounin' 

the recruitment rules have been followed by the Respondents 

and hence there is no melafide, illegal, arbitrary acts or 

motives behind the reversion of the applicant. However, 

in a similarly situated case of ad-hoc employees the Hon'ble 

L.VERMA 	. 	C.ontdd...8.. 
V. Agril. Manirkc1irg Adv!sci 

to the Govt. of Indli 
D.M.LBHO. N4flPJR-. 
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CAT, New Bombay Bench, New Bombay in O.A. No. 335/1997 

and Q.A.No.368/1987 had de1vered a Judqoment which is.:. 

lso applicable in thb case and may kindly be perused 

ide copy marked as. AN N EXU Bg  

130 	That with regard to statamanta as in para.5.1 to. 

5.8, the answering respondents re-assert and reiterate the 

foregoing statements made in this written statement and 

tete that the grounds shown are no grounds at all in 

the eye of law hence the application is, liable to be 

dismissed with cost. 	. 

That with regard to the statements made in pare 

6 and 7 of the eppiicatiorui' the answering, respondents 

have no comments to offer. 	. 	., 

That with regard to the statements made in pars 

801 to 8.3 and 9of the application, the respondents 

respectfully state and submit that, as stated above., the, 

application is totally devoid of any merit and as such the 

applicant is not entitled to get any relief whatsoever as 

prayed for. The application id liable to be dismissed, 

with C08t.  

In the premises sf'oresaid, 'it is therefore, 

prayed that your Lordahips would be graciously 

pleased to hear the pézties, peruse the records and 

after hearing the parties and perU8iflg the records, 

shall further be pleased to diemise the application 

with coat. 

. J. VEV1A 
VO, Agril. 1arkcing Advlsc. 

to tho Govt. of 1dI 
DiR I. BHO. NAGPUL 

Contd.. .9. 
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LL.L1cL1LI 

I,. Rnmjaet Verma, preàently working me 3iint 

Agricultural. Mrkting Adviser, being competent and 

duly authorised to sign this verification, do hereby 

somenly affirm and state that the statements made in 

above pares, 1=to-i4, are true to, the best of my 
T) 	 p 

knowledge and belie? 	11 have not auppreaned/tancelled 

any materie21 fact. 

AntI sign this verieicat.ion on thi.3.sT..t1i 

	

dey. of •'iL....2CO1, at Ngpur. 	
0, 

/ r 

	

- 	
/// 



•-; 	' 	 cr- "r----- 

.. fK 	• 	. , . 	 .H---T-T 

1I10 	
1/3/5-NNm  

. 	 '. 	. 	. 	. 	 . 	. 	 •-: 	
:.---- 	 . 	. ..-.--. ••tt ! 

' 	 - 

. 	. 	. 	,. 	 . 	 '.. 	 ... 	

:). 	 .: 	 • 	• 	. 	
/• 	. 	. 	: 

DaLe 	32_— 	 ; 	I 

--- 	 - 	 I  

IU ' i,NDUM 	
.

. 	 ' 

.. 	. 	 . 	

0 	 • 	 • 	 .... 	 . 	 . 	 ., 	 ... 	 . 	 .. 	

iH•••,•; • 

4 

CosCOUC1 	30± 1flC of Sri RaJaniL\nta Da 	
a 

,.,,. ,• : I, 	';o thc 1)Ob of 	'D.0 . 	Office MeiiO No .A_121/1/83AN. .. . : 
 K. 

	

• •,• ..) 
	r•r. ,.c 14 Of ,thO Joint ; I 	io 	b'1 lrkctinrr Adviàr :.. 

ai r th taud r1ivod o hi duic3 

L 	o 	
.ç I 2-...--B (orcnoon) and rover tdd '

Ohy o h' poL of LaboratoryOttendent , from the arne daLe 

rn 	Ito n y 1ca3e hand ovcr charge o L.D C to SrI. and 
dlj 'Ui A . 

• 	 •••• 	
. 

• • . 
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Ith. . 	
. 	Dy. Sr •I<e.Cficcr 	••; •'• 

' 	ilL j. 
 

py 	

tL' 
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Lo 

•j' 	:fli 	
• 	, ..Uc may p1eaO 	. 	. 	,• • . ,;•: 

LFIO over chU 	r L ,D C 	rOIfl Sii. Nare111r Na 

' 	CCO"fl 
 .. 
QCLfn DIL GaaLi in duplicaLc Lor 

O 

•or3' 	?.:°1T 	

••\.••&• 	. 	
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No -32Q22/1/97--Estt (Pt 
Government of India 
!nlsLry of Ar)1iulLuro 

UeotL of AgricultuBe nd CooperaL ion 
Ube of Marketinj and .tnsoecbion 
t31-10, New Secretariat Building 

410  

S 	 Nagpur,dated.the 7th,Apri1,1999.., 

I'll  ORDMI NO j G / 19Q9 

ihc J oinL igriculLurai Marl cLing 	i. Advcr, D u OCtOdt 0 
o M 	in and .J..pocton, Bianch head Office, Naypur herebY .  1 

	

	-its, Shri Nareshwar Nath, Laboratory'Attcndant, Gauha'Lj  
to the 'pot of LCC o. adhoc. and purely short-tern basis 'in the •' 
SCi of. pay. of ds0305075390804390/_. at' ,Ub-office, 
Guhatj w, ef. the 'date of 'his joining the 'post of LC (xa , 

. for 'a period of:six months 'or, a regular incumbent •'join 	'the' Post whichever is eirlier.  

-ç 

(G.s.sE) 	 ., S  

Section Officer 	. 	,• 
• : 	 for Joint '\gril.Marketing Advisor'.  

Dis Lrihutjon  

ri Nareshwar Nath, Laboratory Attdt. through Deputy  
Agri 	iarl et.rg Advscr, Gauhati 

2 Dy.Ayri1.iarkejn ''dviser, Gauhati, with referenca ,to.')1s 
endL No1/3/75_G 1 ,j/739 dabed 11.12.19970 

3 Pay and Accounts 	 Branch Hoad Office, Nigpur 

U,inuj. U'ut for hjndi version 

P'ronal file of ShNaieshwar Nath, L 

1I Office Order. f1c0 

7) GarrJ file 
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in v it i of tI e tboVc YOU dL requested to kindly iake neLc try stc 	to en it it 

III t 	'tin d ttL iid /wc tp)OL ittijielits O t1 it the t)iLk door cull , 	hitCh becouile 

u 	' u t  tequen1ly is per court directions, could be ehceked 	1 he Appou uttuug 

i\uWoulyIi lend of the Departuleut may be held personally accountable and r9sponstble 

lu ensure that ito irregular ad-hOC appo itunents arc made initially and sths1unt1y 

(niltiulued un tuit tot usedly bCyoud one year.  

'ILIC oil icials 1101)' also l,eiistrtietctl to alrallgc ViOIULIS tleleiice III CIS whtcj 

;:U Ito 	tjipot HICeS take rCeOUISe to iiie'l)CtitioulS before courts lot u egularisalion of Fieit 
serVices so that such pelilioUS do utotsuceced. in cases where the lower couut give 

trections. for considering regularisation of 	IjQ appoilitments, appeals may be tiled 

it Iii 	i tout Is unuicdiaicl y so that such di ectuons ate qu shcd 

• 	 regards, 
Yours si ncei:cly, 

-' 
(E.B. TANI)ON) 

Siul BhaskarBarua, 

• 	 SCCLCFy 
Department of Agricu.itui'e & Cooieration. 
Kiiuiu 131niwnn. 	 ' 	
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New Delhi. 
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Annexure V 

tb.7(3)/E(COOrd)/99 
Governraeflt of india 
Ministry of Fjnare 
Department of Expenditure 

• 	 New Delhi, 5th Atgu&t1,1999. 

Subject :- GuIdelines on E.xpendture Management. - fiscal 
prudence and austerity. 

_06 S 0 

S 	in continuation of this Departi:aentS O.M,NoJ.9(1)/ 
E-II(A)/98 dated 20th August,1998 and lath February,1999 

on the subject cited above 9  it has been decided to implement 
the following addItional austerity measures with immediate 

effect  
(I) Ban on creation of Plan and Non-Plan posts 

• ,• 	 The existing ban' on creation of Non-plan 
' 	posts will continue and should be strictly enforced6 Any 

unaboidable proposals for the creation of plan posts inclu- 
dIng Group IBI and D ,  posts shall continue to be referred 
tothe Ministry of Finance(DePartmflefltof Expenditure) for 

approValo 	. ................ 	. 5 

(2) Ban on filling up of vacant posts 

Every Ministry/L).ePartmeflt shall undertake 
a review of all the posts which are lying vacant in the 
anjstry/Departmeflc and in the Attached and Subrodinate 
OffIces, etc., in consultation with the Ministry of 
Fiance(DePttoOfEXPend1t). FI\s will ensure that the 
review is completed in: a time bound manner and full 
details of vacant posts in their r.epective Ministries etc., 
are available. Thm Till the review is completed no vacant 
posts shall be filled up except with the approval of the. 
Ministry. of Finance (Department of Expenditure). 

	

()• 1. ct In posts 	•: 	. 	 S.  

Those Ministries/Departments which have not 
fully implemented GovernmenYs decision to achieve 10% 
reduction in the number of posts (as on 1.1692) shall 
implement the said decision immediately. 

Purchase of new vehicles 
Purchase of new vehicles is banned until 

further orders6 Exceptions will be allowed only f,qr 
meeting the operational requirements of Defence, çéntral 
para Ministry Forces, etc. 

101A mandatory cut on Non-Plan, nonLsalary 
expenditure 

Every Ministry/Department shall make a 10% 
mandatory cut. during Lhe current year (1999-2000) -on 
NOn-Plan, Non-salary expenditure 9  i.e. on TA, Office 

• Expenses, 	L, OTA, honorarium etc. No re-appropriiOfl 

• 	 .5 , 	 . 	 S 	

• 

• 	• 



• 	 • 	 • 	 ••, 	 .••• 	
-•• 

2- \ 	 •- 

öffunds to augment these heads of expenditure would be 
allowed during the current financial year0 Austerity 
must be reflected in functions organised by.the,Govt,.of 
India (meetins conferences inaugurations ,etc) and in. 
furnishing of offics/offices at residences. The experlr 
diture'liinit prescribed for .  these pirposes shall be 
strictly enforced0 	 S  

Foreign Travel 

Foreign travel fundedby the Government 
f India unless it is absolutely unavoidable, shall not 

be undertaken till the end, of the current financial year. 
New expenditure proposals 

• 	No new expenditure proposals will be enter- 
tained during the current financial year except those 
announced in the budget0 

(0) Expenditure on existing schemes/prora!nmes 

Any unaboidable o  Increase in expenditure 
on exiting schemes/projects shall be met out of savings; 
no additional funds will be proecdEor this purpose. 
Proposals for inter State transfer offunds in respect of 
schemes covering all the States will not normally be 
entertained0 

All existing instructions on austrity/econorny 
in expenditure issued by the Ministry of Finance(Departrnent 
of Expenditure) from time to time 'shall be strictly enforced. 

Secre 1tarjes to the Government5 of India and 
Financial dvisers are requested to 'ensure strict compliance 
of the above instructions. 

Sd/ 
(C.M,Vasudev) 

Secretary to the Govt.of India 

To 

All Secretaries to the Government of India(By name) 
All Heads of Public Sector Enterprises, 
All FAs(By name) 

ill Chief Secretaries of State Government with the request 
that theymay consider ±±i issuing similar instructions 
in respect of their State Governments. S  

LIP 

\ 	
f:: 

• 	 /:Y' 

\ 	

•• 	
•, 

•••,u% 
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N.34 11981vSu 
Goveinipnt of India 

fnistry of Agricu0 	. 	•. Departrn 	
of Agriculture & Coopezatjon 

4. 

July.2J,, 2000 
KrishiBhawan, New Delhi • 	

. SubJect:Depment of Agriculture & Coerat ion Repo of the Rightsj 119 	Committee 	
op 

 - follow-up-, action 	on recommendations regardjng 	. 
- 

pursuance of the recoI11nerdatons made in tne 
-.. 	

report of the Fifth Central Pay Comm sio • core group of 
officers headed by S.ecrtry (Co-oi•dit ion) in Cabinet Sectt. Was )•. '. set up in the Departm 	

of Administrative Refornis and PUbU. F 	Grievanc05 to examine the 
ISSUe 

of rightsizjg the Government 
O te rec merdatjons of that group, instructions were issued by tirnovQI.rfl1Qflt for: 	. 

(a) 1u1j It ple 	tIu of lnstiuet10115 
of thoGovor:uii01t for 10% cut in tlic at 	strenqtf a on 1.1.92. h) F4iher t re clW&HOnin 1h6 numbeb of JLin., WUJ2i1rid(ie  

of vacait pouts u'ii (Ut I:lorary poitu. in 	 t 

• •' 	• 	
• 	Departmeiijs iflc1Udj,g aLtaced/suboiuiat.. MJ 	 i (1 io 

TIrnebOUnd irnple'rnontatjoii of all SW reports. 
• 	()identinc3ti0 	of 	additjonaj 	Divisjoris/Sect!on D 

	

	 in • the epallrnentstor introduction of Desk Officer 
SSteIfl. • • 

2. 	In, pursuanc 
(herejnaftc 	e of the above instructi05 a Crnjfljttee r referred 

to as the Committee) was set up i the DepartInetof Agricu1tu. Cooperj, 
Vide Order No.341/98 'GU dated 92.200ü Ufldr 

the ChairpersoflhjP of Smt. Sathi Nair, '- 	'Additjorjaj Secretary, for co -
ordi:1atjrg the tOIlowup•actjQr, on th above recommendations in respect 

of this Departmetit 
• . 	3. 	The Comrnjtt 	held Divjsjow 	

reviews in CoflSujtatioi with t
he Divisjj Heads and other representatives of the conce:'lled Djj0j15 The eViOWS Were UIldCrtaI(Cn Separately in resJect at tlic stair Strcnft at tli I 

IuaUqur5 (Socretajiat) of the Departmt and in the attact1ed/Ub d offjthe 
UfldCrth 

Departn- ent 
• 	

. 4. 	• In 
therevjeis undertaken by the Comjjt(ee the entire 

amut of the existing range of activities pOSSibj:Ijtje of irnmient exparis 	
in the field of operatioiis as also the redundancies arising In crt 	oPerations owjr, to 'oc 

rflj -itioi and other 	• 
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advancements in working methods were taken into account. A 
rigorous analWsis of the extent of exising worktoad.and the future 
potential of effecting economies in the: scale of operations v/s-a-
vis The roles envisaged 'for various functional Divisions of the 
Department was done to n)ake a realistic projection of the staffing 
rc quit-c me nts. 

' Ir asessing the staff requftements, the Committee took 
into account the vacancy pOsition, as obtaining in various offices. 
In assessing the status of vacant posts, the status of recruitment 

• action for each of such vacant posts was also taken into account. 

In pursuance to the recommendations made in the report' 
of the - -Committee it has been decided with the apprdval of the 
competent authority, toabo!ish/redeploy posts in the Department 
(Headquarters) and in the attachc.d/subordinato offices, as per 
dttth It iCttid lu tho SULuttli t!CL()t(d tt Axu. 	I.Hu1 IL 
roope-cilvolyt A Putlifficivy ul (hc.? UtIRI rcnh11h1wi1jrticn.9 mad€ hi 

• 	Utu tuputt Uf the Coiinit1uo fur rwiU1RLurh ItJ hi variou'i DIvijlums 
under the Department i; al;o endosed in. the Sinteiiient ill 
\rtritre Ill. 

AU Uiviiona Houth are roquoUct kindly to iuu thu 
iiucouwy arderu/instructionc for abolitlon/rt.deptoyiuerit of the 	-' 
idontifiod pozt ' and for lmplumohLtton of thu olhui' 
ecornmenddttons of the Coinmillec, _immediately, undei 

tntmrnation to the lWSU.  
.0 

• 	

0 

• 	 • 	 - 	 0 

• 	
0 	 ' 	

. 	 ( K. D. Sinha) 
Joint Secretary to the Govt. of India 

SpI. Secy.(S)IAddI. Secy.(N)IAddI. Secy.(BS)/AddI. Secy. 
All Divisional Heads (separately or each Division). 	

0 

. PS to AM/PS to MOS(A)/Sr. PPS to Secy;(A&C)'. 
DS(P)JUS(A-I)/1JS(A-h1)/US(FinJI)/US(EJIl)/US(.lV). 	

0 

Guard File. 	 • 

: 
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egnation and payscale 

A.  UACH D/S U B OR DI NATE OFFIC ES  
CROPS DIVISION 
L 	Me.  

Director (Rsj2000– 16500) 
Joint Director (As. 10000– 15200) 

• 3. Assistant Director (Rs.6500 - 10500) 
4. Administrative Officer (Rs.6500 - 10500) 
5, Accountant (As. 5500 - 9000) 
6. Sr. Techinical Assistant. (As. 5500 9,000) 

• 7. 8tatisfical Invesigator, (As. 5500 - 9000) 
Sr. Statistical Clerk. (As. 4000 - 6000) 
UDC (As. 4000 6000) 
LDC (flu. 300 4500) 

	

11 	Stuiio Ii, 
 

(114. 5000 - UOUL)) 
12, Steno ilL (Rs. 4000 -- 6000) 

	

1 3 	•fllvr 	rum 	4fltlfl) 

	

hi 	I I1H 	h4ni4tcu. (hi.. ItUU • 
15, Dattry (HG, 2650– 3540) 
i 	Pto ([i 200 340) 
17, Chowkidar/Safajwala (As. 2650-3540) 

IL -0 ther Crop  Deve l opment Directorates 
1. Joint Director(Rs. 10000-15200) 
2. Sr. Statistical Clerk. (Re. 4000 - 6000) 
3. LDC(Rs, 3050-4590) 

TECH. MISSION ON OILSEEDS AND PULSES 

 Joint Director,(Rs, 10000-15200) 
Dfrectorateofpul se s Dejjt 

 Daftry (As. 2650-3540) 

AGICULTURAL. MARKETING DIVISION 
Ptiecon 

 Deputy Director (AP) (Rs,10,000-i 5,200) 
 Asstt. Directdr(GC) (Rs.8,000-13500) 

3, 	1 Sr. Market Dcv. Officer (Rs.8,000-13,500) 
4. 	., Senior Editor (Rs.8,000-13560) 

' 5. Marketing Officer (Gr.I) (Rs.6,500-10,500) 
• 	 6. • Market Dcv. Officer (Rs.6,500-10,500) 

r8. Lower D1vIon Clerk (Rs.3050-4590) ( 	- 

 Calculating Machine Op-crater. (Rs.305Q.4590) 
 Electrician (As. 950-1400 pre-revised) — 

ii, Gradinq Attendant (Rs.750-940, pre-revised)' 

• • il(/ 	'/ 

• 	No.off 
Rpsts 

I 

1 
3 
1 

II 
	

4 
1 
1 
2 

2 

1 
3 
1 

Total 
	

29 

6 
15 

6 
Total 
	

18 

1 

1 
Total 
	

2 

1 

3 

1 •I n 
I) 

20 
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F No A-11019/1/91-Estt 

Govciiiment. of India 
• 	 ;.. M itlisiry of Agriculture 

. 	Dcpartmcnt of Agriculture 	 S  
Directorate of Marketiiig and 1nspction 	• •. 	0 

0 	 0 	
0 	 0 	 ranch Head Office, 	 0 

0 	 New Sccieariat Building, 	 0 

• 0 	
NAGPUR 	 0 	 0 0 

1) IILU the 10'" OL itilx. i 2000 
01 

01' FICE ORDER NO 99/2000 
0 	

0 

>00 	
in puistiance of the. instructions COl)taiilCd in the Ministry of .Agiicuhuie, 

Dppaitmenl of AgricuItire and Co-operation, New Delhi's lditcr. No.34- I /98/WS U dated 24" 
• 	July, 2000, the Agricu,liuralMarkcting Adviser to the Govt. of India has ordered the abolition 

0 	
of .74 posts(36 Group 'C'. posts an(1 .38 Group 'D' posts) as per schciiiewisc and Stali()ll-WiSC 

n below., with im,iicdiate elTect: - details give  

	

0,; 	 .• 	 '/ 	 0 	
0 	 - 

	

• S.No. Nam of the post with 	Name of the 	Name of the 	. . No. of 1>0515 

pay scale and No. of 	station 	scheme 	• 	. • 	. 
posts identified for . 	

0 	

0 

: I 	 abolition. 	 . 	 0• 	 0 	
000 0 0 

(1) 	(2) 	 (1) 	 (4) 	 (c) 

0 	
1. 	Jr.Chemist 	

0 	 • 	Kanpur 	0 	 G.G.S. 	 . 

Rs.4500-70001- 	 Kanpur 	R.G;G.S. 	 0 

(20 PoSts) 	 • 	Chittor 	• 	R.äG.S. 	
•0 •• 	•• 

0 	
Guntur 	: 	G.G.S.. 	

0 

0 	
. 	 •. 	

• 	 Guntur 	R.G.G.S. 	• .. 	. 

\iadala,nudi 	•R.G.G.S.. 	 1 

•:I 	 0 	 0 	
. Vijayawada 	R.G.G.S. • 	. 	I 

O  : 	 . 	 0 	 • 	 Calicut 	0 	 • 	 S.O.S. 	.. 	. 	. 	I 
0 	 • 	. 	• . 	Cochin 	• 	• Expn.of Agin.Labs 

0 0 	 ' Chennai 	• 	 0 G.G.S. 	
• 	 0 

O 	
0 	 Chcnnai 	Expn.of Agni.Labs 	I 

0 • 	Saharatipur 	R.G.G.S. 	
0 

Mumbai 	0 	 EstLol CAL/RAE 	0  2 
•0 	 • 	 Patmi 	 R.G.G.S. 	 . I 

Calcutta . 	.Estt.of CAURAL 	I 

Nagpui 	PI'g.1)i ViSiOl> 
0 	I 

O 	 • 	 . 	 iiliuj)al 	C.t'.R.l.S. 	. 	I 
O 	 0 	 Rajot 	 R.G.G.S. 

0 	
• 	 2() 

0 	. 	 I 
0 	

0 

000 	 ... 

0 	 ,.,• 	

•0 	 •o 	 0 	 0, 

t 	 . 	 . 	

0• 	 . 



- 

2 

2. 	Lower Divn.Clerk 	Guntur 	 T.G.G.IS. 	 I '. 

Gunwr 	G G S 

NttkROtd 	QCOGPP 	 1 

Chcnnai 	G G S 

Mumbat 	Cold Sioi age 	 I 

Kanpur 	WBGHS 	 2 

New Delhi 	Cold Slot age 

New Delhi 	GG S 
-. 	 . 	Bangalore 	Selling U of Addi. 

• Aboliar 	. Addi. C.C.S. 	. 

:i 

(Note: Shri Rum Kumar ad-hoc L.D.C. will stand reverled to the post of Giading ,\ttdt. 

fiom the datc of issue of this Otder consequent upon abohiloil Of ih poi at L D C) 

3. 	Calculating Machine 	N agpur 	Drawing of 

Operator 
	Gtadc Standards  

. Faridabad Rs.3050-4500I 	
Main Permit. 	 I 

- 	(2 posts) 	 . . 
- 	 . 	

. 	 -) 	.. 	1.• 

4 	. 	Electrician 	- 	. 	 . 	. M. P,D,C. 
Rs,3050-45001 

 

(1 post) 	 - 

5. 1 	Grading Attendants 	New Delhi 	E.G.Q.C.S. 	 1 

Rs.2550-32001- 	 Jaipur 	. 	. W.B.G.U.S. 	 I 

(23 13osts) 	 Chennai . 	T,G.S.,  
V.O.G.S. 	- 	 I 

• 	 .., 	. 	
- 	 li.G.Q.C.S. 	 I 

	

- - 	 AlleppeY 	S.G.S. 	 I 

Calicul 	S..S. 	 2 

Cochin 	S.G.S. 	 2 

	

Tulicorin 	. 	S.G.S.  

Vj n lliitnagaI 
 

S. 

	

Calcutta 	. W.3.G.ltS. 	- 

- 	 M unibat 	BasnIati Rice 

NHk Ruad 	S.G,S. 

Rkot 	 V.O.G.S 

- I lyderabad 	M.R.P.C. 

	

Amuilsar 	W.BG.l I.S. 	 1 

Trivcndrulii 	S.G.S.. 	 - 

23 

- .................---•••--- 	 1- 	
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U OVer re L of md 1;) 
MinistrY of. Agriculture 	. 
Depttof Agriculture and ooperai.Or 
Dte.of Marketing and Ifl9peCt10fl 

Branch Head Office, New 	 lily  

	

Nagpur,da bed 	e 25th 	g Au. ,2OOO th  

Subject t— 
Extension of promotion of Shr.i NareshWar 
Nth, L(AdhOC) beyond three •months - 

The Deputy Agricultural Marketing Adviser, 
Lcbrqe Suhoff1ce of Directorate of Marketing and 
Inspection; Guwahati may peas.e refer to his letter o 
A_2OOl4/7/99_GY/lO3l dated 31.O7.2O 	regarding.thc 

subjcct inentione above 	th&s connection, it is 
informed .Lhat-the official has compleked one year/_it 
may not. bP possible to c.cnd the further period of adhu 

jLCtL. 

	

	 appointment t.e.f. 24.O72O to 2iO.2OO i.e.beyond, 
one year in terms of the recent Instruct ions on adhoC 

h 	 _____ / ap)1ntment issuco15Tt1ie 	prtment ofPersonncl and 

/1 	 of 1 ic 
V 	1Tt of Laborahory Attnd3flL on23.O72OOO(A.N.). 

• (G.3dV1AS1i) 
Section Officex!H 

for Joint Agril Maiketiflg i\dvjse 

T9/  
[he Deputy i\gril.Marketing Adviser, 
IncharcO, Sub.-OfIICC of U .M I. , 

C 	- 
,... 	/\ 

- t 	 .... 	 •-•• 	 - 	
•. 	 - 	 0 	 . 	 - 	 - - 

rm 



- 

. . 

- 	

•- 

CL ''U.i/t/-.stt/ 
( 

1 	
GoVernnent of Irdi 	t 
Ministry of Agricult:. 
Dertiiiej+ of Agrj. Cooperation. 
Djctorate of Marktjng and .Lspect.io n  Bronch head Office 	 S  - 	

New scretariatuilding 

S I  

•.-the 28th Dec 99. 

OFF 

ub 	
senor1t ualified Group D list of, eductiona1i q 	
'' officjls (Subojnte ffices) of the DirEctorat 	5 e3 0n31lO1ç9g 

The 	
list of educato3; 

D employees working in SuboffjCe of the Ute, as on U2. 994 was circu1aed 
a mo.ngs . t . ..coflcer d officials... 

• 	iic this. °fjc 	
of• even no d&ted 242. l94, 

Conseep 
h0

iremr nt/promotion rtc, it is felt necessary to revjs the 
senibrjv 11s of Cductiona11y.0 	D, °ffcia1s as on 
9Q9 	 . 	 . 

The fillov.tnq re tc bro 	principles adtd in hsenjoriL( n 	list - 1, 
Peso15 
yer 	ualjfe SS.C/JMatrjci1t tarch $77 	 Exam, in the f/,  

• 	2. 
Persons in th higher cadre of (SUh_O 	 LDC/Dftary/Labttdt 	H 

-IjC 
cadre are shown enh1QC( senior to thos0 

.in the by ,r cadre of Peon/Gradjrg •tttdt. etc. 3 T0 

Ir:er-s0 eniority.of tho Person has béeh fixed
,  ILO 

reference. to date of regular aPpointment to th 
respective Posts vjth mtricujatiQn education 

4. Ho' ever, the 
Seniority of the pr • 	held by them has not. been dist 	

ns i t he posts. 
urbed 	 . . 0 

The ilt may be circulated .amonost all 
4hé Concerned 	.. 

off2.c13 	

rn case of any •a1issiofl/objectio 	the same may be obtaj.ned and furnished to this Dte. POSitively by 3I.QI2O 
	In case no Ob5Ctjon/cornment are received from the individdals 
	. S  the prescribed dt it will be presumed that th seniority 

circula.fd is acceptable to them. Nd 	presentations will 
be ente:ita jned hereaf-ber, S 	 -. 

5 	

p 

S 	 (G.s.vvAs) S 	 ,• 	

S 	 Section Officer 	 S  

	

for Joint Agriculttj;i Mktg. dvjser . 	• K C 	•, 
: 

I.;., 



- 5LRY LE3T OF CLi 	O 	OP D 	OFFCL 	CuLrL, TO ii L 	T O 
0' 	R D DJ6 	çç(-oi-FL) AS PcRRJSCRJ]ThT 	(Uk. S 

A m 

Si r\o. 	l'ames 	in ordei 	of 	.te of c.eyo.aional uate of entry 	Dat€ of apptt 	emcrts 
senior:iy having 	. 	irtt. qualification with QOvt. 	to the present 

. 	 . . 

4. 

I 	Iii 

11 

as on 31-03---1977 - - 
• OOS L U3 te o 
Confirrnatioj 

. 

(2) 
• 	 _, 	•__- • 7 . 	3. 	 . 	• .P 	 ..e 	. '-° 	- • 

S/SF-ri 
..-. 

 V DSat ant O.r3.1944 s C. I7.0F.134 - 	17.08 1964 Adhoc LuC e 
O1.O'.t973 23.04 	977 

 LL Pi ax' ( .O1, 1 951 H s c. 21.12. l72 2' 	12 	1 972 
0 

oc LuC 	e f 
30.09,1977 

 Ehu,endra Sigh G1,1.953 .E.Pass 	. 1 	fl, 1.97 11.10.1972 Adhoc L .e,f. S- , -  -. . 	.. 	
. To.e3.1.c7 IC.0.1..f979- 	. 

4 F,  O.Akhaj 	S.  •. 	10..04,194 S.S.Q. 29.09.1964 . 

. 

29.09.1964 Adhoc LOC .e.f. 
01.01..1974 	. 01.04.1980 5.  G. P GupLa C1.O2,15 Matric 1 	10.1972 1' 	10.1972 Adhoc LCC 	f e 

21 05 1 983 C 1\ 	K. Pi-asad 68.07 1947 atri 28 10 i959 28 10 1ç69 dboc LC 	e f 
7 itukc1ar3ingh() 15 r6l954 S SC, 02.05 1977 

103 17 12061984 
02 C6.j977 -dhoc LM 	e f 

Lv I 	rar 01 CS 1954 H S C 02.04 1979 
•— JY 02 c4  1984 
02 Q 	1979 doc LL 	e f 
26 07 198 23 05 1984 

rn'cunar 02,04, 1 956 .atrc 29 03 1979 29 03 1979 Adhoc LLC 	' 	e f, 
02 07,J984 

10 Jgan'-1ath 	9rdad(SC) 07 03 1942 - S S C 01C9. 1 96 11.  OL 09.1961 Laboratory Atc4t 
01.08 1981 

1 	1 _ 	. 	- 	T  - 	- -. 
S .'.O • 	. Xtii 	• 	. 	- 

. 	

1E.O6.1963 1.O6.1963 
- 
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j op 996k 	10 c 9961 	LU coiu 	3 
3L6L 	€Ut 

'i A 
-On- 99ot 	1 90i 	t7 96 	vU LU 

3L6 	J9T 
ç9 	L 	E _,95 OT 14 tftly t7 I  
L6tJ9t 

- np-  95i 93. 	L CVÔL *' L L Oi3L 	J 	\ 
H £LÔ1U'TO 

-op- t796T 7, O 90 t795 	U OJ It7OI 	LU 	tJ JSS 	" 
H ÔT 	40 TO 

-OP- C9t 	U E96L OL 	1 L 	P° 4 
96 	IOTJ 

°P °3i 	VI 
S. 

9i 	i 0 	1 S '3 	ç) du 

66ITO.TO - 	.. 
;pi 	6UTpSIr' 95 	Ti U 95I 	IT U S S6i 	U c (0)flLi 	UCJD 31 

L6tTOI0 	. 
- 	-op- .LbT TO OC Li 	. 	'jC -,31 	Lu 

S 
T° 	4 Li 

-OP -  3L51 	T 5L61 	I 

- °P -  3931 	1T 	5 3T Lt 	U QU 

-°- 993T 30 91 99T 6 	01 2s s o (os) . 	i 	u vi 
13T 	3 	O 
93iQu 5 -c6i 	9L 3 i -  r 	AJ0çE)qj S- 	L 9,73t 	u (' 1 zoce 	' 

:3361 LCY9 --•- . 	 - - 
S1 	UGi 96I 	£. LUL  

• - 

L 	
-_ 



t3, 
1 

1i 

3 1 

77 
1 7-  

arn(3C) 1 	0l.947 XIth 30 	2 1972 3012 	1 972 Cr3d1r 	Attdt 2Judagir 
26.05. 1 980 

29. 3 Subr 	arm 1,('4.'9'9 S S L C fl 04 	'97 19  4 	1C73 du 
6.flc.19E 

Bernrd(3T) ('8. 1949 S S L C 15 06 1973 06 1973 -do- 

- 26 09 1980 

 Thiraurkad1(3T) v.03. 1 955 XIth .25.c'6.973 25.06.1973 -do- 
2Dn919ep 

 D,$abareC).: 3'.0. 1 948 S,Z.C. 08.07.1974 ('C.07.3974 -do-- 

0] 	119 h S L C 17 C2 1975 7.02 	'975 ar Nah -dc- 
- 	4 04 	981 

________ 
- 

3 iK <rishan 22 09 1951 18 02 I97 lE' 021975 Li a ftry 
• 	: 	 - •. 01.01.1989 

35 j C Prakh 28 02 1957 S S C 01 05 1  96 0105 o 1976 Gr3dln3 	ttut 
I M I z6 ç9 1980 

35 v j 	csnrm(S0) 16 07 1949 S 	C. 11 CE' 1977 11 081977 -oo- 
• 

	
26,09 -.1980  

37. (u1di 	Srgh 02 	3 	94 i3rc 19 01 1977 9 01 1977 -do- 
• 01.08.19 

3 Sktrsh 	1\Ufl r 	 ' is 0 	J9'5 S S wc. 197 7  24 	11 1977 -do- 

9 Dv ku - 1ar. 10 ('6. 1 259 iIaCriC 1 2 	1979 1 	1fl 	1979 -do- 
c 	 - r 	06.1957 '2 02 19CC 12 02 1980 -do- 

3 5ara(3C) 70 	11 	193 S S 6 n 	02 icco 1980 

'2 	lçEl 19 02 	1 E' 
43 'S Ch r' 

L,Q5 	'90 t1airlc 14 ('5 	982 c' 	c82- 

• 	: 
\ 4/- 

• \ 

- 

- 

r. 

C 
) 
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1IIIt 	

I 	 I 
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/• 	çbq 	 ,' . 	. 	

attO1 	
C' . 	• 	., 	 . 	. 	. 

I 	 I 	
Directo 	

jCLiflg 

 

I 	1'1 	
Inspect 	

1ox eeSiB0 	 . 

' 	

-veL U 	

: 

	

4 	

j0jnt 	
LjcJltLrL 8 	

drXettfl 
lesponden  of Inda.Ient 

Cr and anOtr 

:: 	

. 	 •. 	. 	 . 
• 	p Id 

S 	 . 

e 	

6hri c.Sreedhan air Vice Cai 
	• 

 lion 

I 	

HOfl 	
Sh1 M Y rriO1K3r 	

crbCr( 

mc  

For the applicant - 
	r D.V Ga9' Aoocate 

I\ 1 	

S 
C KOti1r dvocte for 

For th reSP0t5 	
Mr 1.$eth 

. 	. 	. 	 - 	 . 	

. 

	

• 	.l:. 	 • 	 . 	 . 	 . 	

S 

Date of 	
ariflg 17.4.90 

. 	 . 	. 	 . 
Date of 

j ent & OrdeC 19 4.90. 
0 •  

OR jUDGMENT 

	

• 	
•;. ::.Il; 	 •. 

%
:•' 	/-:. 	 . 	.

G Sreedbar. 
	 . I..-... 	 •' 

I 	

- / 

I 

txese two applicatt0 were høad wg?ther 

I 	

and are being 

 
sed  of b 

a Qtrgtt0n orders 

2. 	
'jese 

appliC ionS are filed 
b th Nstional 

) 	

I 	 ssociatb0fls 
DireCtra 	

of Mar)ce_e 

	h. as 

- 	 I 	

Employees. In O.1. 35 of 3.9B7, the A 9ociaU0fl 

'4 	I 	

e3poUS the cause of 
	wer 

DiVi5in Cler 	( 

	

as well as of 
S (fiVe ) . 	oyees 

. longiflg to GrOP t  

In o . 369 of l9Bi th claim is on behalf of an LDCO 

	

(II 	

elY. Mu}€ 	
ChhOth 	Patel 

3.6 	
Thc rif 	

ijflI' 	is for a deci 	
ti 	th. 

• I. 	 - . 

	 these 	
hV 	-.ujr3 i 	

. 

- 	

0 

	

S 	
ld b th 	

are 	
be 	

e 

I • 
	 postS sin 	

.cJ hJC been 0flg0aga 
	

hc poL. 

S 	

thOU 	
O a r1oC bEi5' 	

period r&:. ;. 

	

t: .,: c; 	cf 	D5 

10 yc r in 	
and.4 W 	

Ifl 

of 	
e nC' are orXg 	

GrO1' L' pS 
Ot 

0 	

I 	 . 

100, 



• 	• 	 • 

• • 	
•.. 

• 	•• 2. 

:w,

;;::T7raie 

; 	 • 	
i' 	 • 

t 

Ii 	
4 	vcn thi 	rr 	c 	

it 	c 	itt 

• 	
••v 	 •

, , 	. 	 • 	 • 	 • 	.• 	• .. 	- 

the  counsel o th p L adiC fltS 	L 	Group *LS 

tj 

h 	
whO 	

bcha1 also 0 P. 335 of 937 is filed hdve beei 

t 	 appo1fld Ofl 	
ru1ar basis with effLct fron 3 3 

4 1989 and as such 
by the order dited 3 	

the relief 

i 

• • •• t 	 • 	

clad on their behalf has bCCO 	
infructuOuS. 	short '•• • 	

' • • 

	

tI 	 questiofl that arises for deteiti 	
is whthCr the 	 # 

GrOUP 'C' empl0Ye referred to i O.A 335/6 and the 
	 - ¼ 

L 	' 	Group 'C employee on whose bthalf 0 A 36/ 	
is filed

IR  

are entitled 	be regu 

	

against the posts in which 	
I 

- 

they are working on adhOC basi5. The represefltati
0n 

II 	I 
s

mitd by the Association on this behalf was turned 

	

down b th 	'd tted 	3 1937 pointifl out that all 

	

relar vacancies in the direct recrUitment 	
in 

e of .D C have . be filled up on r2gular 
the ca  

• 	•, 	 • 	 • 	• • 	• 	• 	• 	

• 

basis through the 5ff Selection Commission.  

i
It La urged that it was because the Department 5. 

was &Dle 
to find suitable candidat5 that these employees 

• 	• 	 • 	• 	• 	• 	 • 	 • 	 • 	 • 	• 	

• 	• 

• 	- 	• 	• 	• 	 • 	 • 	 •• 	 • 	• 	

• 

were allowed to 	
inue against the posts cont 

	

-and 	 • 	•- • 

- 	

j 

their long officiation on these posts has created a right 

k for them to hold the posts. 

	

6. 	In 
the reply filed on behalf of the respondents. 

it is  stated that th Recruitment Rules for appointment • 	 •, 	- 	• -, • 

to te posts of kDCs contcmplate 90,. of 
th posts t3 c 

	

• 	 • 	• 	 -'-••: 

filled Uj 

by orct rcCLUIent and 104 from the? qudlifiCd 

• 	 •; 	• 	 • 	 • 	• 	 • 	• 	• • 	 • 	• 	• 	

• 	 • 

	

Group 'D' eCiO ces and, as 5UC, dgaiflSt the 90/. 	ota 

N 

only candt 	
r 	ho qLalify theHselVCS 	rcugn the ta 

• 	
•• 	 /, 	 • 	•••,-• 	• 

selectiofl Ce" 	ion 
can be a ppointed It i contedC 

	

that th 	rSr on 	
ose bc lf these 81 	dt1On 

have been f1 	
b the 55CCtj0fl have r 	ua1ifiC . 

in the exfltr..ti 	
C-flUCt 	b 	the staff 	1ec1iofl 	• 	• 	 • 	• 

COIriSSi0fl arz hence they cannot be 8pp0d on a 

0• 

'•'II" 	
h 

• 	•.-: 
I 	 ¶i 

• 	 ••'.• 	•. 	/ 	•-.' •.•- - 
\ 
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ME 

ME EN 

	

A
111 
	 .- " .. ..,. 	 ______ 	. 	

I 1 • 
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I 	' 	

I 	 I 1II 

[UL thOr 	
C t1i bU1 o th Ali 

bas 

q 1tf/irQ ei a ination for LC Gi oup3 
ID I  staff, p oin 	nt 

S.  

have been j'tade on th 5 renqLfl of the U Lt list AcCO1Ufl0 

to the respondents. o VeSLLU xio t i credted b 
	re ' 

	

cntinUance on an aOC basis due 
tO 0Vail Y 	I  

of regular cndidaS and hence the request fo regulari'. 

satifl has been turned down 

It is ot in d i spute that. cOrding to the 

RecrUiteflt Rules, 9O of the posts of LECS has to be 

-illed'up by direct L ecrUitCflt It was only because 

the direct recruits were not 
available e employees that thes 

on hose behalf these appliCaticfls 
are filed were appointed 

on a achOCb3iS 
in adsninisttative xigencie0. In the 

face of the RecruiUfloflt 1UlOSr it is nCtOPCfl to them 

to cla any vested right for these pc'.5 which have tO be 

filled U by direct recrUitxfleflt 
it may be noted that 

some of thoce employees participated in the qualifing 

eyarnination intended for the Group D' employees for 

	

S. 	•' 	

fillifl9 up th e  10% quota resee forhem, but 
they'.T\' 

	

/ 	
,4I 

were not able to secure ranthg i the erit 
.liss°  

• 	tobe absorbed on regular bs5. 
 

8. 	
it is on record that the Staff 

5eleCt0fl Coi551° 

conducteditbo5 in 1982, 19.83 and. .1985 so as to 
Le  

ity to such afford an opportun 	
emplOYeCS fooettiflg 

• 	,. 	
theuOlVes regulrised AuittCdlY, none o th e s e 	.° S  

enplOYeeS cC Ut succesfU in these exifltlofl5 

	

-I. 	 9. 	
Counsel of the appliC'tS inviLed our attefltOfl 

the le 	datc 	
fi:o the 

tter 	
i:3tr cf 

'1 	
• 

I 	 - 	

- 	 - 	
- 

p 

to 

	

I. S - 	• 
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th C 	c 	C 

i3
i bc 

beLfl oeCi000 	
thC apr 

th c 	
t 	crrl ano 
	

- tut c RC1OL11 

adhOc 	
made in th grade o 

tcr05 pLiO 
to 	1 19 	

m be reciul ised as a 5pccial 

ca 	t as 	
itted 	it as Shri patCi on hO5C behalf 

o I 36 	
is flee w3 appOi 	on 

adhoC basis on 264 

i) ) hi adliOc 	
h3 to bC 	

larised in view 

c the said 	

the said letr, it From 

cannot be infer 	
tat th regUlanjti00 	

to be 

S 	

0 	

. 	 :. 

do 	tho' as5C5 	

the 5uib jty of the mplees 

tO IO1L Ji pOet 	
1 wus Lot tl pULPO 	oC jjOJ sing 

tnC 	

the adhoc epl0YeeS were a1led 
I c  

the oppO 	
ity, th take tho cxa° 

0ofldUCtCd 

• 	 ,• 	 : 	 . 	 •• 	 .. 	 . 	 . 	

0 	

00 

the ta 5 CCti° 	

ate did 
three 

or the exath UOn and availed of all 
the/ce61 

but • 	• 	. 	: 

dioL cO out suCCe5s 	is 	
the resPoent3 

	

can0t be faUlt 
in tu 	dpWP th 	

qUC3t or 	 S.  

rclarjJatt0n  
• 0 

10..
o the appliCantS 

invited our 
attention 

• 	
•.:. 	 th 	

0jon of the Supr 	
Court in larend 	

Chadha 	
. 	.. 	: . 

ors v 	
iOn of India, 	

T R. 1956 SC 49 The question to 

that aroC n 	
case as ether the entire period 

o 	 b in 	
hO ha wor)Cd f 	o 

	

hid r.VCr been 	. 	

0 

rc3.00ii 
nC;lY )•' 	

2.0 y(ii 	- 

i5 
tcoo 	

for seni0r.it 	1 
L :); 

CLOW 	

serVice 	
o 

d to 	
h 

nO for n 	O p1 	jnten  

circt5 	
e1 th aL 	

aVC 

a n 

b 	

thC 

U ULc 	
.: 	
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